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SHRI DATTATRAYA KUNTE:
1 do not want to say anything about
what motion should come and all
that. . I only want to bring to your
notice that we were debating a mo-
tion moved by Shri Vajpayee which
suggested that the debate on the busi-
ness of the House be adjourned, and
that motion has not yet been dis-

osed of. Until the motion moved

v Shri Vajpavee for adjournment
of the business of the House under
rule 109 is disposed of, the Rules
of Business would not allow any
other husiness to be taken up.

MR. SPEAKER: T accept it......
(Interruptions).
Now, here are these motions. The

motion in the name of Shri Hem
Barua came earlier. I will read that
motion. It says:

“That the statement made by
the Prime Minister on the 23rd
August, 1968 in regard to U.N.
Security Council resolution relat-
ing to- Czechoslovakia, be taken
into consideration.”

SHRI NATH PAI: The one dis-
approving of the stand.........

MR. SPEAKER: There are a
number of them. If that motion is
there, then the other one comes as
an amendment.  Shall we take up
this motion?

16.10 Hrs.

MOTION RE. U. N. SECURITY
COUNCIL RESOLUTION RELAT-
ING TO CZECHOSLOVAKIA

SHRI SURENDRANATH DWI-
VEDY: Yes. That is all right.

Sir, I beg to move:

“That the statement made by the
Prime Minister on the 28rd Au-
gust. 1968 in regard to U.N. Secu-
rity Council resolution relating to
Czechoslovakia, be taken into con-
sideration.”

MR. SPEAKER: Shri Dwivedy.

_SHRI P. G. SEN (Purnea): Some
time may be given for members to
move amendments,
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MR. SPEAKER: I will allow one

hour, up to 5 p.m.

SHRI P. VENKATASUBBAIAH:
Before the discussion starts, may I
make a submission? Shri Vajpayee
has been saving that the discussion
must be conducted in a very dignified
manner. On behalf of the Congress
Party, may I make an appeal to
Shri Vajpayee to see that it is his
responsibility as Leader of his Party
to restrain his members so that the
debate could be conducted in a dig-
nified way? (Interruptions).

MR. SPEAKER: I ex this co-
operation from all Leaders. I may
say honestly that but for their co-

ration, even this much of disci-
pline would not have been there
in the House. I am very grateful
to them for the help they have been
giving. When something happens,
they have been going round to their
members and restraining them and
trving to help that way.

SHRI PILOO MODY: You must
add that you do not see the Prime
Minister or even tlie Minister of Par-
liamentary Affairs running to some
corner of the back benches of the
Congress Partv to restrain the dis-
graceful  behaviour that you occa-
sionally see from that side. (Interrup-
tions).

SHRI ]J. B. KRIPALANTI: I have
to sav that it was very cruel of the
ladv Prime Minister to say that I
did not restrain the Opposition mem-
bers. I am here for that purpose.
and I have alwavs restrained them.

MR. SPEAKER: I have seen that.

SHRI J. B. KRIPALANI: Bur she
did not hcar what I said. Will you
bring it to her notice?

I shall repeat for her. I was say-
ing that it was verv cyuel of the lady
Prime Minister to sav that I am not
restraining the Opposition parties. 1
have restrained the Opposition. I am
here for that purposc. T have not
said one word to the Congress mem-
bers,
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SHRIMATI INDIRA GANDHI:
I apologise. I did not intend cruelty.

MR. SPEAKER: She apologises.
SHRI NATH PAI: That is the
only good thing she has done today.

SHRI SURENDRANATH DWI-
VEDY: I want to make it very clear
at the outset that I have no quarrel
with Shri Vajpayee if he had moved
his Resolution. He would have ex-
pressed the same feelings which I am
going to voice on this matter.

When I listened to the Prime Mi-
nister’s statement on this question, I
was really surprised and shocked. She
says and admfis that the Resolution
before the Security Council, which
she has asked our representative to
abstain from voting on, is a total
resolution which cannot be voted in

arts, and as a result they could not

ut abstain. The crux of the reso-
lution was condemnation of the ag-
gression. That was what this House
and this country wanted. The only
plea that the Prime Minister took
yesterday was that ‘since the matter
is before the Security Council, let
me not commit myself, let me not
use strong words so that we can play
a part when the resolution is dis-
cussed; otherwise, it may create diffi-
culties in our way'. That was the
only cxplanation she gave to the
House. She wanted time so that
when the resolution is already before
the Security Council, they could see
if it was possible to manouvre and
take other countries with them so
far as their attitude to this resolu-
tion is concerned. But by telling us
now that ‘we have supported this
part’, ‘we have supported that part’,
she has evaded the crux of the mat
ter, the very crux of the resolution
which is condemnation of aggresion
which all the seven powers agreed to
do. By refraining from voting, and
accepting that position, Government
have committed a breach of faith
with the Parliament of India and the

eople of India. Why are you afraid?

he Hon. Prime Minister asked the
Opposition to agree with her stand
on the question of the safety of the
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leaders of Czechoslovakia, on the
question of the sovercignty and inte-
grity of Czechoslovakia. She wanted
this assurance and said: let us unite
on this problem. But what was done
in the Securtiy Council, The Secu-
rity Council Resolution said nothing
except this, it said that we condemn-
ed the use of force. We wanted to
assure Czechoslovakia of her integrity
aund sovereignty. That was the resolu-
tion. It has now become clear that
this Government is not really decid-
ing the policies of this country and
nobody can deny that there is out-
side influence working on them. The
Russians wanted time. The Prime
Minister says that our representative
in the United Nations asked the
other Powers to give him some time,
to wait till we make up our mind.
Actually the Russians wanted time
so that the Czechoslovak nation
would be completely annihilated and
crushed and there would be no
Czechoslovakia by the time the reso-
lution was accepted by the Security
Council. Therefore, they are play-
ing the game of the Soviet Union's
aggressors. It was never expected of
this great nation to bring degrada-
tion to India by not - supporting
such a motion. Why did they not
move a substitute motion or sponsor
a resolution? 'When this matter

.came hefore the Security Council,

why did they not advise their repre-
sentative to do so? If they wanted
to decply deplore the events why
did they not sponsor a resolution on
their own? That shows that we are
guided by some other country, which
has dictated how to do things, how
to behave in the international forum.
This is a disgrace to the whole coun-
trv. Let it be clearly known that
whatever the Government of India
has done, the people of India do not
support it; the people of India are
against this Government and they
demand that the Government should
resign on this issue. Let us go to the
people and let the people of India
give their opinion, whether the ho-
nour of India has been maintained
by the present Government. It has
been repeatedly said in this House
that it is not merely a question of



907 U. N. Resolution re. BHADRA 1,
aggression by Soviet Russia against
Czechoslovakia; it is a question of a
country deciding its own destiny, a
question of having a free choise to
shape its policy and its future. The
Bratislava Declaration also accepted
this. These principles were subscrib-
ed to bv them. By refraining from
such a resolution did they encourage
these principles?  Whether they are
Amcricans or the Russians, so far
as the big powers are concerned, so
far as the strangulation of the small
powers and small nations is con-
cerned. they are one, they pursue the
same policy and they use their strong
arm to see that small nations do not
at all prosper or do not go their
own way. That is why this is done;
it has nothing to do with interna-
tional communism; it has everything
to do with Soviet Imperialism. So-
viet Imperalism was threatened. It
was going to be disintegrated. If
the Czechs could stand on their legs
in this matter, I am sure not only
in Czechoslovakia but in Poland and
Hungary and even in Sovict Russia
itself. there would have becn a revo-
lution and change. as a result of
which there would not have been
this hegemony in Soviet Russia as it
exists todav. It is clear, though they
mav say that there is no difference
and that Kosygin has not resigned,
there is no doubt about the fact that
there is serious difference and split
in the Kremlin itself. And one does

not know the technocrats, the va-
rious writers and others, the new
generation that is coming up in

Soviet Russia which are against any
suppression; thev want freedom; they
want reallv to change the entire set-
up that exists today. I do not know,
if this had been allowed to continue
in Czechoslovakia, there would have
been a revolution in Russia itself
and as a result, the present regime
would have been ousted completely.

Fherefore, vou will note why some
Communists do not want a resolu-
tion of this nature. It is because of
the threat, a threat to their very ex-
istence in Soviet Russia. Now, are
vou ‘going to be a partv to that? Ts
it part of our policy of co-existence?

28—-2LS D68 -
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Is it part of our policy of non-inter-
ference? I want to ask, what is the
policy. The' Prime Minister, in her
statcment, has not justified the rea-
sons why they refrained from voting.
Therefore, I indict this Government.
I say again and again, if you really
want to pursue the policy that has
been adopted by this House, if you
really want to pursue the policy
which you vourself yesterday only
told the House, reiterated so strong-
ly, if that is what you want to follow,
you are betrayving the people; you are
betraving this country; this a breach
of faith: it is treason; it is a disgrace.

Therefore, I ask, and want to re-
peat, we adjourn to discuss this very
important matter. I would like the
House to adjourn entirely without
transacting any business, because this
Government is not resigning; if it has
any shame, if it has any considera-
tion for the nation as a whole, it
would have resigned and it would
apologise to the nation for commit-
ting this blunder. I am sure that if
this Government here had not in-
structed, and had asked our repre-
sentative that “you act according to
the policv that we have so far”, I
have no doubt in my mind, whoever
he mayv be, he would have certainly
voted in favour of the resolution.
This Government is working as an
agent of Russia; it has no right to
exist, and it is a disgrace, and they
should quit office.

SHRI RANGA: I beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the statcment made by the Prime
Minister on the 23rd August, 1968
in regard to U.N. Security Coun-
cil resolution relating to Czecho-
slovakia, disapproves of the action
taken by the Government of India
and its representative in the U.N.
in flagrant.violation of the assur-
ances given by the Prime Minister
to the Lok Sabha.”(1),
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SHRI NATH PAI:
move:

I beg 1o

That for the original motion, the
following be substituted, namely: —

“This House. having considered
the statement made by the Prime
Minister on the 23rd August, 1968
in regard to U.N. Security Coun-
cil resolution relating to Czecho-
slovakia, disapproves of the stand
taken by Government of India on
the question of aggression by
U.S.S.R. on Czechoslovakia in the
Security Council.”(2).

SHRI KAMESHWAR
(Khagaria): I beg to move:

SINGH

‘That for the original motion, the
following be substituted, namely: —

“This House. having considered
the statement made by the Prime
Minister on the 23rd August, 1968
in regard to U.N. Security Coun-
cil resolution relating to Czecho-
slovakia, disapproves the stand
taken bv the Government of India
in U.N. on Czechoslovakia.”(8).

SHRI GEORGE FERNANDES: |
beg to move:

‘That for the original motion, the
following be substituted, namely: —

“This House, having considered
- the statement made by the Prime
Minister on the 23rd August, 1968
in regard to U.N. Security Council
resolution relating to Czechoslova-
kia. condemns the f[ailure on the
part of India to vote in favour of
the resolution in the United Na-
tions condemning the action  of
USSR and her Warsaw Pact allies
in invading Crechoslovakia and
suppressing  the freedom of thai
peace-loving, independent, socialist
country.”(4)

SHRI ABDUL GHANI
(Gurgaon): I beg to move:

DAR

‘That for the original motion, the
following be substituted, namely: -

“This House, having considered
the statement made by the Prime
Minister on the 23rd August: 1968
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in regard to U.N. Security Council
resolution relating to Czechoslova-
kia, regrets that the Prime Minister
did not take into confidence the
Opposition who got about 60 per
cent votes in last General Elec-
tions.” (5)

SHRIT VIKRAM CHAND MAHA-

JAN: I beg to move:

‘That for the original motion, the

following be substituted, namely: —

“This House, having considered
the statement made by the Prime
Minister on the 23rd August, 1968 -
in regard to U.N. Security Council
resolution relating to Czechoslova-
kia, approves the statement made
by the Prime Minister on 23rd
August, 1968  on Czechoslova-
kia and the stand taken by India's
representative in U.N."”(6)

ot e Wt (B1gE) (R oA
5™ & v o7 famfeafas @
ﬂd‘l’c‘[:——

“gg wwi, SEwEEfEar ¥ fawg
¥ HgFT 1T T ofeg F AFey
Faw ¥ 23 W, 1968 ¥ 7y
T qFg 9fq=AT 7R F g,
SEEEFAT 9T gU AqTRAY &
qraey § AT TN FTT HYwT AL
g9 # 9EId WEAE 97 WE &
sfafafa 1 Ferear ov wa=m
% FAT  FEH AT qIET W
ag 3@ ANfg w@Ewy 9@ Tl
" (7)

SHRI ATAL BIHARI VAJPA-
YEE: I beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the statement made by the Prime
Minister on the 23rd August, 1968
in regard to U.N. Security Council
resolution relating to Czechoslova-
kia, disapproves the stand taken by

T
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India’s representative on the reso-
lution condemning the action of
USSR and her Warsaw Pact allies
in invading Czechoslovakia.” (8)

SHRI ABDUL GHANI DAR: I
beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the statement made by the Prime
Minister on the 23rd August. 1968
in regard to U.N. Sccurity Council
resolution relating to Czechoslova-
kia, is of opinion that the stand of
Government of India is regrettable
and betraval of the ideals and
stand of India regarding aggres-
sion against civihsed and poor
countries.” (9)
MR. SPEAKER: Shri Sondhi.

SHRI R. K. SINHA (Faizabad):
Sir, I may be given a chance.

MR. SPEAKER: No list has come.
After the list comes, I will call vou.
I have no objection. I want some-
body to speak from cach group.

SHRI M. L. SONDHI: Sir, there
is a supremc silence which is the
truth ot life. and living based on ex-
periment in truth. That silence, I
respect, and I wrust, as I learn more
in life. T shall adhere to that type
of silence.

MR. SPEAKER: Thank vou.

SHRI M. L. SONDHI: But there
is another silence. the silence which
does not speak out, where it is a
choice between good and evil. It fills
me with a great sense of pride—and
T would request vou to listen to me—
because the Indian people and the
Czechoslovak people have bv a cer-
tain coincidence of history, the same
motto for their countrics. In our
case, it is Satvameva Javate and in
Prague. it is Pravda Vitirzi. Shri
Morarji Desai has been to Prague,
and he will bear me out.

MR. SPEAKER: What does that
mean’y

‘ture
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SHRI M. L. SONDHI: The words
mean truth and victory, respectively.
This is the slogan, the motto for
which the people of Cizechoslovakia,
these people from Prague, from Brati-
slava have produced not one but
thousands of martyrs. If vou go to
the Huss monument in the cty of
Prague, in that historic city, there
are crosses marked on the floor. The
visitor comes and asks “What are
those crosses”? There are a num-
ber of crosses, and on each of these
crosses was erected a scaffold where
a Czech or a Slovak patriot died, was
hanged therc for the cause of his
country.

Crechoslovakia has produced Jan
Zizka, onc of the great warriors of
frecdom of religious thought. Czecho-
slovakia has produced Commenius.
Sir. vou and [ have had education
and vou remember the primer that
we used to learn in our elementary
classes, with tiic alphabet and a pic-
next to it. That primer was
first made by Commenius who
thought of how to teach children
and evolved the method to learn
the language. Czechoslovakia has pro-
duced, as T said earlier, a Jan Hus
and there is a revolutionary tradi-
tion there and in Slovakia a national
tradition which we in this country
can understand. Sir, what we would
have expected from the Government
of India todav was essentially a dy-
namic emphasis on Czechoslovakian
freedom. we would have cxpected a
behaviour in the Security Council in
keeping with a certain sentiment, a
certain atmosphere, a certain way of
functioning which we had when we
first became a member of the Secu-
rity Council and of the United Na-
tions. Go through the records of
the debates of the United Nations in
the earlv periods and vou will find
that India at that time fired the ima-
ginations of the voung people and
the old people of war-torn Europe
and war-weary America. At that
time, at the Securitv Council, al-
though we did not have much expe-
rience. our delegation used to parti-
cipate in a manner which excited the
envy of others. We would sponsor
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resolutions and we would take initia-
tive to bring a matter before the
world body. This voice can be
heard again if you go- to the library
and look at the records of the Secu-
rity Council. We are today a mem-
ber of the Security Council. The
Charter declares that the members of
the Security Council will ensure that
war which has twice in our life time
brought scourge to mankind would
be banished for ever. That demands
from us action for upholding the
Charter.

Sir, permit me to say that 1 have
served as a member of the Indian
Delegation to the United Nations as
its Secretary before 1 resigned from
toreign service. 1 knew something
about the procedures. ‘There are de-
bates in the Security Council but
there are certain methods which are
used, there are certain precedents
which are followed.
like India which speaks with a voice
of authority wants a certain voting
procedure, if we lobby for it, if we
go to the various delegations and
create a sense of participation, I am
sure, vou will bear me out, India
still is a symbol before mankind and
India’s voice would be heard. But if
we say one thing and we practise an-
other, if we pretend to take up this
issue but privately tell the Soviets
that we are beholden to them for
our steel plants and we do not want
to imperir our trade with them, we
are going to ditto what others say
but we do not have our heart in
the resolutions that are brought to
the United Nations, then our voice
will not be heard. “What happens in
the United Nations is to be under-
stood in terms of the conventions,

recedents and what happens in the
obbies of the United Nations. Permit
me to say, Sir, that this is a strange

spectacle that we find here about
ifferenciation between the words
‘deplore’ and ‘condemn’. . Sir, T can

produce resolutions which the Gov-
ernment of India have moved or co-
sponsored in which the word ‘con-
emn’ is there.
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I would also say, are we to think
that the standard of intellectual eflici-
ency has fallen so low that we. arc
asked by the Prime Minister’s advi-
sers in the Ministry of External Af-
tairs to believe that abstention will
merely be understood in the terms
in which the Prime Minister has
been asked to explain that abstention
means only that. Abstention is a po-
litical act. Abstention is something
which is understood in the United
Nations as the definition of a certain
political point of view. Lherefore,
if India has to present a point of view
we have cnough legal resources, we
have cnough ability to advocate our
views and we have enough prece-
dents to go by by which we could have
seen to it that we would not be
tound in the company of a country
like Pakistan, a counuy with which
I want peace but about which anyone
with a little sense of history will be
compelled to declare that Pakistan
has never participated in any free-

dom movement and Pakistan has
very little knowledge about demo-
cracy. Pakistan has hardly shown

any concern for human rights. Paki-
stan is today suppressing the brave
Pathans in Paktoonistan and Balu-
chistan.  Why should we be found in
the company of Puakistan? Perhaps,
it would have been better not to be
there.

But, permit me, while 1 am all for
this procedure, all tor correct effort,
all for consensus, all for understand-
ing what is known as a certain out-
look of diplomacy, as a matter of fact,
our plea is that the Soviet Union,
which conducts at least a modicum
of diplomacy towards every non-So-
cialist country should learn to con-
duct itselt with diplomacy with the
Socialist countrics also. We are sit-
ting here for a certain emergence of
international law and principles of
international discussion, principles of
international courtesy so that we see
that the dangerous world in which
we live, where nuclear weapons cast
their shadow, where therc is arms
race. in the next century the world
becomes safe from internecine con-
flict in the human race.
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But, what is our outlook? Where
is our principle? Permit me to say,
1 stayed in Czechoslovakia for some
time. I learnt their language. 1
staved in the north with Czech stu-
dents; I was able to visit the Slovaks
and go to their homes. The honour,
the respect and the  fellow-fecling
which the Czechs and Slovaks have
for India, for Gandhiji and Gurdev
Tagore, that is something which
moves us. Charles University has a
faculty for teaching Sanskrit, Tamil,
Malavalam, Bengali and many other
languages of our country. Charles
University was the first to adopt the
svstem of teaching Hindi in the whole
of Europe when it has not even been
taken up in many other countries
with whom we claim to have Com-
monwealth relations.

The Czechs and the Slovaks, they
have a certain tradition and some-
thing in my heart tells me, Sir, that
if your advisers or those who fixed
vour programme had decided, in-
stead of visiting the Soviet Union you
were to visit Prague, to which we
are connected by Air India, perhaps
this tragedy could have been averted.
Perhaps that is making a tall claim,
but I feel so.

MR. SPEAKER:

I went to Prague
also.

SHRI M. L. SONDHI: The con-
text in which I am suggesting this
is this. There was a ume, till the
late fifties when certain reverbera-
tions of the Indian revolution could
be heard, when the children of the
revolution were still having a little
remnant of that fire. I was too young
but I have been brought up on the
mythology of Inquilab Zindabad and
Bande Mataram.

In connection with Czechoslovakia
there is onc  personal  experience
which T hope you would permit me
to narrate heré. Shri Morarji Desai
visited Czechoslovakia at a time when
President Novotony was  reigning
with his Stalinist terror. At that time
Siroky was the Stalinist Prime Minis-
ter of Czechoslovakia. The mecting
between Shri Morarji  Desai  an
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Siroky took place in the office of
the Prime Minister, who had a sepa-

rate  Secretariat, where the Soviet
tunks arc now moving. I can visua-
lize it. I can see the Prime Minis-

ter's ofice and Hradcany Castle, the
President’s Home. On that day there
was an interview of which I had some
intimate knowledge, which 1 am pre-
pared to share with you on account
of the historical situation. Mr. Siroky
the Stalinist tried to lecture to the
present Deputy Prime Minister, who
was then the Finance Minister, and
the conversation was taking a turn
which was not in consonance with
our national interest. Shri Morarji
Desai got up and told the Prime Mi-
nister of Czechoslovakia “we would
not tolerate vour advising us; we
would not receive advice from any
other country”. Mr. Siroky’s face be-
came red. I felt proud at that time;
I felt somebody has spoken for India.

Where is that spirit today? What
has  happened 1n Czechoslovakia?
What was the difficulty therez What
has happened in Czechoslovakia is
that a new generation has come up.
And a new gencration will come up
in India also, whether you like it or
not. And a new ‘generation will al-
wavs think differently from the older
generation.  According to our cul-
ture. our parampara, older people
hecome advisers: thev become sages,
and the vouth are encouraged to take
their  places. There is a Sanskrit
quotation—I do not remember the
exact words—the meaning of which
is after the son has hecome 16 years
of age. treat him as a brother. That
is our parampara.

But what happened in Czechoslo-
vakia? Permit me to quote Alexan-
der Dubcek. T do not know of his
fate. We are told all sorts of things.
I do not want to speculate. If ever
human praver and human aspiration
has any value, let us today pray that
Alexander Dubcek is safe and sound.
‘This is what he said at a television
interview which explains for the be-
.nefit of mv hon. friends and my
clders, who might feel that they have
reason to be displeased with me. But
I ask them and beg them to bear
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with me when I quote Alexander
Dubcek from what was perhaps his
last television interview. If you lend
me vour eéars, he says: —

“After many vears an atmosphere
has been created in this country in
which everyone can publicly, with-
out fear., outspokenly and with
dignity express his opinion and
thus sce for himself that the cause
of this country and the cause of
socialism in his cause. By this open
and honest policy of honestly and
consistently  removing these sedi-
ments of past years our party is
working hard to gradually win
back the shattered confidence of
the people.”

It is this note which Dubcek strikes
again and -again and again—Win
back the confidence of the people.

In Prague, there is a beatiful castle,
Hradcany, where history lives again.
The Thirty Years War can be wit-
nessed again. There are many monu-
ments- scattered over Czechoslovakia
which bear witness to the whole sen-
timent, feeling, emotion of this Euro-
pean people during their magnificent
albeit tragic national history. There
is also a cathedral, a picce of Gothic
architecture of great excellence. Be-
side it on a plain called Letna, under
Stalin’s orders a statue of Stalin was
put up. Visualise the size of it. The
size of the shoe was the size of two
men. A mighty ugly monument it
was. The man who made it was so
disgusted that after making it he
committed suicide.. But it remained
therc.

Then came the new course spread
by events, connected with the Twen-
ticth Congress of the Soviet Union’s
Communist Party, connected with
those events which brought Khrush-
chev and Bulganin to India. After
that first thaw in the cold war then
came the Twenty-second Congress of
the CPSU which now is our reference
point in history, that statue of Stalin
was pulled down. The view was res-
tored of that noble Gothic architec-
ture and that Hradcanv Castle. For
the Czcchs their President’s House,
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their Rashtrapati Bhawan is the sym-
bol of the ancient State of Bohemia.
It takes them thousands of years
back. The Charles University is one
of the oldest universities of Central
Europe.

I'he point 1 want to make is that
there is historical cortext of the pre-
sent situation  in  Czechoslovakia.
Czechoslovakia is still not a lost cause.
This castle, functions as a sub-unit in
the city. It has the capacity to hold
ou, if not physically bombarded and
crushed, for months together. It has
its own sources of clectric gencration;
it has its own sources of food supply;
it has its own subterranean channels.
The radio station also continues to
function because of certain possibili-
ties that the frecdom-loving Czech
people have created. The Czechoslo-
vak Foreign Office, from which Jan
Masarvk, the son of the liberator
President of Czechoslovakia was defe-
nestered is still functioning. They are
sending out regular transmissions to
their foreign embassies. The Czecho-
slovak State is not dying unless we
want 1o close our eves. Shri Morarji-
bhai Desai of all people should be
able to convince himself because he
went to Prague at a time when he
felt the people there gasping for
freedom.

I go now to the Security Council.
In the Seccurity Council here is an
opportunity for India to express that
sensc of participating in moulding
the conscience of mankind at this
time and to protest against, on behalf
of the civilised community, the de-
{.ﬂomhle lapse in manners and civi-
isation which the Soviet Union has
shown us todav. The Soviet Union
cannot cven claim to justify its ac-
tions with the mantle of Lenin or
anv other leader who at least in
that situation was a creative genius.
The Soviet Union seems to be in the
clutches of a burcaucratic, monstrous,
monolithic. soulless machinery. I do
not cven know if the Soviet Union
spcaks in its own interest.

Todav, at the United Nations, what
we require is this. 1 do not suggest
that we speak there in the manner in
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which we speak here. That is the
forum where we have to express our
point of view in order that the prin-
ciples of international law, the prin-
ciples of the United Nations Charter,
may be applied. The Charter is
what you make of it. It is a docu-
ment which was brought out and
written at the time and in the con-
text of the Second World War. India
is one of the founder members of the
United Nations. India today is a
member of the Sccurity Council. If
India which has a record of work at
the United Nations cannot convev
the facts, if India must hesitate, if
India with all the knowledge at its
command can still feel diffident and
if India abstains, what will happen
to other countries where the under-
standing of the international law is
not vet fully developed. What will
happen to other countries who do
not share with us Gandhi, Rabindra-
nath Tagore, Lokmanaya Tilak. Lala
Lajpat Rai, Subramanava Bharati
and many others? The point then
is this: What do we hesitate to de-
clare? I do not know. Sir, you may
forgive me because I do speak loudly
but. I do not think, I speak nonsense.

SHRI NATH PAIL:
have very good sense.

SHRI M. L. SONDHI: Today, 1
was feeling sad and depressed. Then,
fortunately, the Tribune from Am-
bala, edited by Mr. Madhavan Nair
came to my hands and I felt that
there is somebodv who has expressed
our anguish. The article is called,
‘Rape on Czechoslovakia’. 1 com-
mend it to the House.

SHRI NATH PAI:

ecrnment.

SHRIT M. L. SONDHI:
many aspects in it.
ble vou now.

Never, you

To the Gov-

There are
I need not trou-

What I would suggest is thac if
we are to look at the sitnation which
has developed in Czechoslovakia, let
us have certain guide-lines. The first
is that this Government, this Parlia-
ment and the people of India must
never lose hope in Czechoslovakia;
Czechoslovakia shall be free again.

.
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This should be an article of faith
in us.

Secondly, let our stand at the
United Nations be principled. Let
our stand be unequivocal. Let our
stand be expressed clearly. Today,
we want to condemn the Soviet
Union. But that does not mean that
we give up hope that the Soviet
Union will one dav return to the
path of sanity.

‘Thirdly, let us take the initiative
at the United Nations. Even now,
if we do not find the resolution satis-
factory, let us bring forward our own
resolution.  We have the right to do
so. We arc a member of the Secu-
ritv Council.

Finally, T would say that in our
appreciation of the work of the Secu-
rity Council, let us not despair.

Sir, if vou will permit me, I will
just make one more constructive con-
tribution. We must look at the de-
veloping picture of the world that
from a bipolar situation, the world
is becoming multi-polar. In this pro-
cess, not one such crisis, several such
crises shall arise. Neither America
nor any great power which is unable
to cxtricate itself from its previous
commitments can dare to speak
openlv. But for India, there is a
real possibility that we express our
point of view openly and help the
international  opinion to crystalise
itself along constructive solutions to
the problems, appropriate to the new.
international environment.

I feel that if we look at what has
happened in Czechoslovakia, we must
be concerned todav with the fate of
Rumania and the fate of Yugosla-
via. Let us send a word to the
people of Rumania and Yugoslavia
that we shall be with them. Let us
declare it unequivocally that we will
help them and that we will prevent
the development of further crisis. Let
us not take a back-seat. Let us not
abstain ourselves from this vital issue.
an issue on which not only the exer-
cise of our intellectual faculties is
called for but also an assertion of our
{reedom. :
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Sir, before 1 sit down, I would like
to sav this. I will not say it loudly.
I will say in a very subdued voice.
This Government has, in my opinion,
completelv betraved its own faith
and the faith of the people of India.
For that, thev must atone and thev
must atone very quickly lest this blot
on Indian historv, on Mother India’s
name, should become an indelible
spot.

SHRI NATH PAI: Just one mi-
nute. I will not be here. Events
are taking place. I am going out,
but myv heart will be here.

I only want to make one request.
The Czech National Assembly has
asked for the support of all freedom-
loving people. T do not know what
attitude the Government is going to
take. You, as Speaker, can certainly
send a message of solidarity of Par-
liament of India to the Parliament of
Czechoslovakia. I would like vou to
consider this. For this vou do not
require anybody’s consultation. You,
as the guardian of the hon. House,
can send this message. T would re-
quest vou to consider this.

SHRI SHIVAJIRAO S. DESH-
MUKH (Parbhani): It is with a
deep sense of anguish and a heavv
heart that I rise to participate in
this debate. It is most unfortunate
that a verv senior member, of the
stature of Hon. Member, Shri Vaj-
pavee, should have persnaded him-
self to move for consideration a state-
ment which. in response to persistent
demand from Opposition. was onlv
a statement of fact as to whyv and
in what circumstances the Indian
representative in the Security Council
voted in the way he did.

This has been dramaticallv  put
by my verv senior. esteemed and
learned colleague, Shri Nath Pai: he
compared our agreeing to a certain
part of a Resolution and not agreeir:g
10 a certain other part of a Resolu-
tion ro a very interesting incident:
according to him, a voung man savs
to a voung lady, “I admire vour face,
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I admire your hands, I admire your
physique, but I do not like you”.
I' wish this consideration to be placed
before him: for him, there 'is no
difference between soul or heart and
bodv. A man may agree to admire
her face, to admire her hands, to ad-
mire her physique, ‘vet he may not
like her, and ‘her’ includes something
more, i.e., heart. The word ‘con-
demn’ used in this Resolution consti-
tutes the soul of the Resolution. If
we agree to the soul of the Resolu-
tion being expressed in terms of the
word ‘condemn’, then what he said
becomes true that I admire you, I
admire this and I admire that and
vet, I do not like you. . Then only
his simile is totally applicable.

The Security Council is a political
organisation where political ~powers
throughout the world assemble under
the pretext of having the sole charge
of maintenance of peace throughout
the world. The history of the world
organisation is a proof of it. Nowhere
has the Security Council proved to be
verv effective where the Security
Council has operated in the atmos-
phere of cold war. If what has been
said on the floor of the Security Coun-
cil is an indication, if what has been
said in the Parliament of the world
and the world gathering is any indi-
cation, then the world today is in the
grip of the severest coldwar that
could be imagined. In these circum-
stances, it is the bounden duty of the
House to consider the background in
which  Resolutions in the Security
Council are moved. It is common
knowledge that whenever the Secu-
ritv Council as the world forum has
acted towards public gallery, has
acted for the purpose of publication.
has acted with political motivations,
without anv intention of protecting
the interests or the sovereignty of
member-nations, the Security Coun-
cil has alwavs fallen in the esteem
of the-pcople all over the world. If
there was anv occasion where the
Security Council failed to move in
respect of protection of the soverei-
gnty of a Statc which is aggres.
sed wpon. it was precisely this occa-
sion, If our representative had
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voted for this Resolution, he would
have -fallen not only as a party to
the cold war but he would also have
been guilty of this: our country
would have been blamed for inten-
tionally being a party to a propa-
ganda machinery which wants to con-
demn communism as such irrespec-
tive of their act. The Communist
Party of China has come with the
severest condemnation of Soviet
action and no man in his senses can
consider this except in the back-
ground of the hostilities that exist
between the Soviet Union and the
Communist Party of China. Had we
agreed to be a party to the use of
the word ‘condemn’ in the operative
part of the Security Council resolu-
tion, we would have stood exactly
where the imperialist countrics led
by the USA, UK and others would
have liked us to stand. The use of
the word ‘condemn’ and our sugges-
tion ‘that it should be replaced by
the word ‘deplore’ can only be pro-
perly appreciated in the background
of our foreign policy, the foreign
policy for which this country has
always stood. This country has never
persuaded itself to align itself with
anv power bloc whatsoever. The
world is changing very fast. Power
blocs are crumbling. Even the Com-
munist movement is crumbling. The
naked aggression by Soviet armed
forces and other Warsaw Pact coun-
tries has also proved for the first
time that in the history of Commu-
nism, there is not only a split bet-
ween the Communist Parties of the
Soviet Union and China, but bet-
ween the Communist Party of the
Russia and the Rumanian, Yugoslav
and Crechoslovak Communist parties.

If we had agreed to the use of a
strong word as suggested and sup-
ported the use of the word ‘condemn’,
we would have been accused of being
adventurist, of caring only for words
and not for action. We would have
been in' the same position in which
the most weakling of persons finds
himself- when being  attacked by a
very strong man. It is common
knowledge that whenever a strong
man assaults a weak man, the latter
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raises a hue and cry with the hope
that somebody will come to his rescue.
I think this august House would
never approve of this Government
being party to a resolution which is
meant to be moved for raising merely
a hue and cry and pay lip service
to the sovereignty amr integrity of a
country which has been aggressed
upon. I think our representative in
acting as he did, acted in a way most
befitting to the dignity of this House
and this country. Abstention was
the only course open to us in those
circumstances.

My hon. friend, Shri Sondhi, wants
us to read a political meaning in
the voting. I am sure he knows
what political meaning involves. If
we had opposed the resolution, then
certainly our mala fides would have
been on record. We would not only
have been charged with mala fides;
we would have been dubbed unfaith-
ful to the cause of sovereignty, to
the cause of independence and the
cause of non-interference in the
affairs of one country by another out-
side power.

As I said, our representative did
not vote against this resolution. I
am not saving that that is an excuse
for abstention. In this context,
mere abstention from vote can be
only a very strong protest against the
irregular processes and irregular
rules of procedure for the first time
adopted bv the Security Council,
where for the first time the Chairman
savs ‘either take it or leave it’. If
the Security Council were to dwindle
down to a position where the Chair-
man could say ‘take it or leave it;
T will -not permit a vote clause
by clause’. I say our representative’s
attitude ‘T do not have any option
but to abstain from vote® is correct.

Those who think that our absten-
tion was at the behest of certain ex-
ternal powers are verv sadly mistaken.
Let them point out any single leader
in the Communist Party of the Soviet
Union who would appreciate India’s
Prime Minister for the first time in
the world on record condemning the
Soviet action, the shameless act of

.
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naked a§gression by the Communist
Party of the Soviet Union. But
mere use of strong words in an inter-
national organisation’s resolution,
will not add to the prestige of a
country on whom, as a member of
the UN, is' cast certain responsibili-
ties. I think our country acted in
the best possible manner by abstain-
ing from vote on the resolution and
thereby protecting this country’s pres-
tige from the parlour of the cold-war
atmosphere within which the imgc-
rialist powers of the world want thi
country to grip.

My hon. friend, Shri Sondhi, said
that we should have voted for the
resolution as it was worded. Does
he want this country to be subjugat-
ed to the interests of the USA or the
USSR or for that matter any other
country? We act independently.
What more independence can one
show than by our action in abstain-
ing, where the use of a particular
phraseologv does not appear correct
in our view? Prof. Sondhi very emo-
tionally referred to the romantic his-
tory of Czechoslovakia and expressed
his admiration for the Czech and
Slovak people and for the leaders of
that country. I think the same Cze-
choslovak people whom he resgects
very highly, even Mr. Dubcek would
not have any regard or respect for
the ideology of Mr. Sondhi and his

arty. So, it is certainly a fact that
it is not out of anv love or reSpect
for the ideology of Mr. Dubcek or
the socialist countries that they speak
here like this. But they want to use
this occasion merelv as a stick to
beat this Government. This Govern-
ment is not so weak to bhe beaten
by any stick available to Professor
Sondhi. T had appealed in the past
that Prof. Sondhi should be sent to
Czechoslovakia. That was not an
emotional suggestion made at the
spur of the moment. As a Member
of this House, I honestly and sincere-
ly believe that when Mr. Sondhi was
in Czechoslovakia as some Deputy
Secretary or Secretary of the Indian
Embassy, Czechoslovakia seemed to
have enjoyed peace and there was no

AUGUST 23, 1968

zechoslovakia (M) 926

outside interference. Immediately he
left that country, there seems to have
come on unfortunate train of inci-
dents leading to naked aggression by
the Communist party of the Soviet
Union and the Warsaw Pact armies
are in Czechoslovakia. Let Mr. Son-
dhi’s organising capacity,~oratory and
respect for ideology be laid at the
doors of Czechoslovakia people, so
that they could protect themselves
from this act of naked aggression.
The Security Council should have
concerned itself with the operative
provisions of the United ations
Charter. When this country request-
ed it to withdraw the armed forces
from the territory of Kashmir which
legally and technically formed part
and parcel of this country, the UN
Security Council Members including
those which Mr. Sondhi admires, the
United States and the United King-
dom, wanted to use their own armed
forces, the armed forces of the Mem-
ber countries to force the withdrawal
of the Indian armed forces from the
territories which legally constitute
part of India. But when Czecho-
slovakia is being aggressed upon,
when the Russian army and tanks
are in the heart of Prague, the Secu-
rity Council concerns itself whether
the word used should be deplored
or condemned. If there is any indi-
catian in this, the indication is that
the Security Council has refused to
act and our abstension is the only
course to be followed. We want the
Security Council to act. We are not
willing to leave the conditions in
Czechoslovakia at the Security Coun-
cil to the international mercies of
the United States of America or the
United Kingdom or France. We wish
to convev our love and friendship
to the Czech people and to the
Slovak people as emphatically as we
can. We shall go to any length to
see that Czechoslovakia is protected
by the four elements which the
Madam Leader has suggested in her
reply when this House considered a
motion sometime back. What are
these four elements?  Soviet Army
should be withdrawn. There should
be no interference in the internal
affairs of the country. The sove-
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reignty and the territorial integrity
of the country should be respected.
All these four basic requirements
should be fulfilled in respect of Cze-
choslovakia. The Press of every
country will commend this Govern-
ment and this Parliament for striving
to achieve these things. We shall
not lcave this matter till these objec-
tives are achieved.
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[MR. DEPUTY-SPEAKER in the Chair]

SHRI K. R. GANESH (Andaman
and Nicobar Islands): Mr. Deputy-
Speaker, Sir, the motion that we are
discussing today refers to the dis-
approval of the stand taken by the
Indian Permanent  Representative
in the Security Council. Sir, the
Prime Minister has pointed out that
on all aspects of the Resolution which
affects policies, principles, fundamen-
tal rights and sovereignty of the peo-
ple the Indian representative has en-
dorsed and approved the relevant
parts of the Resolution. We dis
agreed with only that part of the
Resolution in which the word “con-
demmation” was used. I do not
know why this amount of noise as
we saw today was raised in this House
when the House only yesterday dis-
cussed a motion and almost pressed
this Government to agree to the word
“condemnation” which was not ap-
proved by this House.

Sir, the parts of the Resolution
which we approved conforms to the
basic principles of international be-
haviour. We have approved that the
Soviet troops and the troops of other
Warsaw  Pact  countries should be
withdrawn. We have approved that
there should be no interference in
the internal affairs of Czechoslova-
kia or any other country. We have
approved that the sovereignty in
termns of the United Nations Charter
of Czechoslovakia should be main-
tained. It is only with the word
“condemnation” on which we debat-
ed nearly for four hours yesterday,
that we have disagreed.

I wish to bring to the notice of
the House that in the past also,
except I think in the case of Suez
Canal when the late great Prime



933 U. N. Resolution re.

[Shri K. R. Ganesh]

Minister of this country reacted very
violently, and on the issue of South
Africa, on every other international
question that this House faced the
Government of this country has reac-
ted in the same way in which it has
done now. Our friends here now
have become the great defenders of
democracy in Czechoslovakia. Of
course, it does not lie in their mouths
to speak about the strangulation of
democracy in Czechoslovakia. I say
it does not lie in their mouths be-
cause these people—I do not mean
the entire opposition, but at least
half of the opposition—have not
spoken in the same language, with
the same emotion, with the sime
feelings when lakhs of Vietnamese
people are being maimed, are being
destroyed by ‘splinter bombs and a
naked aggression has been committed
on the people of Vietnam. Shri
Masani quoted very approvingly the
hon. Prime Minister of Australia.
Now this one Prime Minister has no
moral right to speak about the stran-
gulation of democracy in Czechoslo-
vakia because Australian troops are
killing and maiming the poor Viet-
namese people. Let us not forget
it. But thev forget it and come here
as defenders of democracy. '

Thercfore, 1 was trying to say that
the government of this country on
cvery international issue, whether it
was Vietnam, whether it was British
and French aggression on UAR or Is-
racli aggression on UAR, Whether it
was Rhodesia, Guatemala or Bolivia,
this country has reacted in a manner
and in a language in which we have
reacted now also...... (Interruptions)
The defence of democracy which we
experience in this House is not to
allow the other pcople to speak.
Therefore, the statement of the Prime
Minister on the Czechoslovakia epi-
sode ‘has been consistent with the
kind of language, with the kind of
sobriety with which we have always
rcacted to international events.

If the leading members of the Se-
curity Council, the Western Powers,
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wanted a real solution of this pro-
blem they could have had a one-line
resolution for the withdrawal of the
Soviet and Warsaw pact countries’
troops forthwith from Czech soil. But
their game is not the saving of democ-
racy in Czechoslovakia.” Their game
was to use the forum of the United
Nations, the forum of the Security
Council once again to bring back the
That is why
they drafted the resolution in a lan-
guage with which all countries could
not agree.

We on all sides of this House have
emphatically deplored the events that
have taken place in Czechoslovakia,
leading to the march of Soviet and
allied troops there.

We have expressed solidarity with
the Czechoslovak people in their hour
of this most hard trial which they
are facing. It is also a fact that in-
side Czechoslovakia two forces were
trying to struggle in the situation in
which the Czechoslovaks find themr
selves. It is a fact that the Czechoslo-
vak Communist Party and the Czecho-
slovak people wanted to liberalise
the socialist regime which they have
set up and free it from the rigidity
and the subversion of the socialist
legality. It is also a fact, and it must
be admitted here, that there were
forces which wanted to utilise this
process of liberalisation for bringing
about a situation in Czechoslovakia
in which the socialist system, which
they had built up, would be ended.

Our friends who are the agents—
that is quite distinct; you can sce
the language they speak; I am not
here to learn from the agents of the
Israelis and the Americans; the agents
of Israel have been seen in this House
itself—when the brotherly people, the
African people were being aggressed
by 'a small but a very highly indus-
trialised and a highly military power,
the Israelis, our friends kept mum
and now they come to us and want
us to defend their resolution.

Whatever the situation may be in
Czechoslovakia and whatever may be
the provocation, the march of the
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Soviet and Warsaw Pact troops into
Czechoslovakia is indefensible. I join
this House, because I did not get an
opportunity to speak yesterday, in
saving that it is in the interest of the
Soviet Union, because of this act the
Soviet Union has damaged the great
reputation that it has built up dur-
ing the last 50 or 60. years and by
this action the Soviet Union has dis-
rupted the unity of the progressive
and democratic forces, it is necessary
and absolutely essential in the inter-
est of democratic, socialist and pro-
gressive forces that the Soviet Union
withdraw immediately from the Czech
soil and allow ‘the Czech people
themsclves to settle it.

Our defenders of democracv have
today given us in this very House an
example of how democracv is stran-
gulated in conditions of hysteria
which was seen today. Our friends
speak about the defence of democracy
in Czechoslovakia but they would
like the Prime Minister of this coun-
try to speak the language that they
want her to speak. They will not
even allow the Prime Minister to
speak.

While defending the rights of the
Czechoslovak people, while defending
the sovercignty of the Czechoslovak
people to have the kind of social sys-
tegn and socialism that they desire
and not what the Soviets desire, we
must see that there is a deep game
behind this hysteria that has been
created for the last three days. Ex-
ternally they want us to dissociate,
completely break from all the friend-
ship that we have built and internally
they have got a deep game and the
conspiracy of this deep game was
fiecn in this House during these three

ays.

SHRI PILOO MODY: Mr. De-
puty-Speaker. Sir, I had warned this
House in the past about what was
likelv to happen to our country if we
did not take the lessons of history
and if we did not learn from our
past mistakes and if we continued to
carry on in the manner and and in
the direction in which we were led as
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carly as 1953-56. Although I will be
addressing you, Sir, I will really be
speaking to the 200 and odd Members
of the Congress Party who do not
form the Council of Ministers. 1
would like to point out clearly why
these very people, whom I have said
in the past I do not consider as any
different from us, when it is time to
exercise their own intelligence, to
exercise their own discretion, to exer-
cise their own conscience, to assert
their own conscience, will forget
everything and will manufacture ar-
guments. which may temporarily help
in a debate such as this, but which,
in the ultimate analysis, is going to
not only cast a great slur on our
country but is also going to take us
down the drain faster and faster.

.

There was a time when some Mem-
“bers on these (Communist) benches
and the parties that they represent
were used by this Government in
trving to argue against reason and
caution preached to them by a cer-
tain section of their own party. Un-
fortunately, the clock "has gone full
circle. It is no longer they who are
using them but it is these people
who have started using the Council
of Ministers with the result that, in
the process, that must necessarily
evolve in such a situation, we have
sold ourselves and our country to
the Soviets and .the position is be-
coming, indeed, so bad that even
they, the Communists, are ashamed
to claim the responsibility for it.

Whom have we been supporting?
For what reasons? What has hap-
pened in Czechoslovakia today should
be a reminder to every one of them
that it could happen to India. It
will happen to India. (Interruptions)

SHRI CHANDRA JEET YADAV
(Azamgarh): It will never happen.
It is only in vour eves. The Indians
will never allow it. (Interruptions)

SHRI PILOO MODY: I am ad-
dressing these very people......
SHRI MANUBHAI PATEL:

Address the Chair please.
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SHRI PILOO MODY: I am ad-
dressing these very people through
you, Sir. I am trying to arouse their
conscience. Unfortunately, they do
not even have the heart to listen to
something which pricks their consci-
ence just slightly. They think by
getting up and interjecting in this
fashion, they will sand-paper their
conscience sufficiently that they may
get six hours’ sleep tonight.

What is the situation today? We
heard the previous Member just now
bemoaning everything. But he could
not bemoan the verv act which has
brought about this debate—the rape,
the murder and the slaughter of a

people to which the country of
Mahatma Gandhi, just would not
react. They just cannot react! Tt

was this Congress Party that was res-
ponsible, to a very large extent, for
bringing freedom to this country.

AN
Congress Party.

SHRI PILOO MODY: It was the
Congress Party that was very largely
responsible for bringing freedom to
this country. It pains me to say that
it is still the Congress Party which
has brought us to this absolute and
abject slavery. These are good and
decent people. But they have been
misled: thev have been abused; they
have been made to believe that no
matter what happens, they must sup-
port the Treasury Benches. This has
become their religion.

AN HON. MEMBER:
Government.

SHRI PILOO MODY: It is your
Government. It also, unfortunately,
happens to be our Government.

vt awiwwen (T
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It is our

SHRI PILOO MODY: I am very
happy to see that the good lady
makes an exhibition of her loyalties.

AUGUST 23, 1968

* thing.
HON. MEMBER: Not this

Czechoslovakia (M) 938

I am also happy that she is doing it
in Hindi, but I would suggest that
she thinks a little more on what I
am trying to say.
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SHRI PILOO MODY: In the
past the Government of India has
voted on manv an occasion when
the word ‘condemn’ was used, for
example, on Israel. But today they
have become experts of the dictio-
nary meaning of the word. This is
the only excuse that they can possi-
bly put forward to this House. That
because of that one word ‘condemn’,
out’ of over 500 words, they had to
vote against the whole Resolution
by abstaining. This is a shameful
It is just like the little gim-
mick. the trick. which is used by
the small countries in South America;
when thev do not wish to vote for a
particular Resolution, they find some
cock and bull excuse such as this.

I believe a film has been stolen out
of Czechoslovakia which shows the
complete picture of what has taken
place in the past two or three days
there—those atrocities; it has been
stolen out of Czechoslovakia and it
will be shown on every T.V. Station
and in every theatre. What I would
like to do is to get a copy of this
film and show it to these people and
see if thev can sit through it.

Lastly, I would like to say this.- I
think, what the Soviet Union has
done in Crzechoslovakia is really a
nail in the coffin of communism
throughout the world. This bogey of
the inevitabilitv of communism has
been exploded for all time to come.

SHRIMATI SUCHETA KRIPA-
LANI (Gonda): Since vesterday I
had been trving to say a few words,
but without success. I. therefore; do
not wish to make a speech. I have
only a querv, a question, to ask of
the Prime Minister and that ques-
tion arises out of the statement she
made today. I consider this question
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as of great importance to the country
as well as to the Congress.

She read the whole Resolution that
was moved in the Security Council. 1
arh glad to find that the Government
of India supported all the paragraphs,
and one paragraph said that viola-
tion of the Charter has been com-
mitted. My amendment which mere-
ly said that we should state that the
Charter has been violated, was not
acceptable here, but I am glad that,
though 1 could not carry my Parlia-
ment with me, it has been carried in
a higher Parliament, in the Security
Council. T am very happy that the
Government has given its support to
them. So, I think, my stand has been
vindicated.

She read out, para after para to
explain what we have supported. She
read out every para and said that we
have supported this, we have suppor-
ted that and so on, and thereby it
came out that all the sentiments that
the Prime Minister expressed in her
speech and all the sentiments that
were expressed by the various mem-
bers, viz.,, that the integrity of the
small State should not be violated,
that its sovereignty should be respec-
ted, that there should not be armed
intervention in the internal affairs of
the country, that the people have the
right of self-determination, that peo-
ple should be able to decide their
destiny according to their own geni-
us, etc.,, have come out......

AN HON. MEMBER: That for-
eign troops should be withdrawn.

SHRIMATI SUCHETA KRIPA-
LANI: Yes; that foreign troops
should be withdrawn—all that has
come, arnd the Government of India
has supported it. I am very happy.

SHRI J. B. KRIPALANI: Where
have they said it?

SHRIMATI SUCHETA KRIPA-
LANI:  We only objected to one
word, ‘condemnation’. ~ We did not
want that word ‘condemn’. We wan-
ted that word to be changed into
“deplore”. I will now read out the
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dictionary meanings of these two
words. “To condemn’ means to pro-
nounce adverse judgment, to censure,
to blame, to convict; ‘to deplore’
means to weep, to lament, to regret
deeply. I do not know what exactly
we want to express. However, these
are the dictionary meanings of the
two expressions.

AN HON. MEMBER:
deeply.

SHRIMATI SUCHETA KRIPA-
LANI: = May be, we may want to
regret deeply. But then I would also
like to know: what were we asked
to condemn? That is also very im-
portant. The paragraph says:

Regret

“Condemn the armed interven-
tion of the Union of the Soviet
Socialist Republics and the other
members of the Warsaw Pact in
the internal affairs of the Czecho-
slovak Socialist Republic”.

Did we not. wish even to condemn
the armed intervention? Was it a
general condemnation? It was con-
demnation of a specific act of inter-
vention which in some form or other
we have already said that we do not
like. However, we did not support
the resolution because of this word.

AN HON. MEMBER: Is she sup-
porting or opposing the Resolution?

SHRIMATI SUCHETA KRIPA-
LANI: I am supporting my own con-
science. I do not want .any excite-
ment (Interruptions). This is a very
serious matter. Let us discuss it with
all the seriousness it deserves.

We decided to abstain. I am not
condemning the Government. I am
only asking a question, because this
question will be asked of us wherever
we go. We decided to abstain. Now,
what does it mean? It means that we
put all the other sentiments which we
had expressed in our statement and
in the resolution on one side and we
put the word ‘condemn’ on the other
side of the scale and the word con-
demn outweighed all other considera-
tion.
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We preferred to abstain. Now in
the , there are ways of expressing
one’s opinion. Before voting we could
make our position clear. We might
have done that, after the voting, also.
We could have made our position
quite clear. With a reservation we
could have voted and that we
were voting because of these reasons
and subject to those reservations. We
could have done any of these things.
But we did not do even that.

That means what? I only want to
make this query of the Prime Minis-
ter. Does it mean that the need, the
necessity and the interest of the
Czechs, the need to prevent the stiff-
ling of a small nation, the right of a
small nation to freedom—all this was
of no importance to us, and the
matter which was of supreme impor-
tance to us was that we should not
hurt the
Russia?
question.

susceptibilities of Soviet
I want to ask only this

We have said that the Charter has
been violated. @We have said it.
After saying this, when we chose to
abstain, I want to ask the Prime
Minister: how are we going to face
the country? Everywhere we go, the
people will ask us: did you think
that it was more important not to
raise your voice when a small State
was crucified and it was more im-
portant that we should not hurt the
susceptibilities of a  great power?
That is all I have to say.

SHRI RABI RAY: Excellent.
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SHRI V. KRISHNAMOORTHY
(Cuddalore): I rise to support
the Motion and also to record my
sympathies with my brethren who are
fighting in Czechoslovakia for free-
dom.
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SHRI ]J. B. KRIPALANI: A
friend has brought in my name in
between.

MR. DEPUTY-SPEAKER: No,
no. She has admitted it.

SHRI J. B. KRIPALANI: She
may admit or not. But may I tell
this House that I never knew what
amendment she had moved? I only
heard it from Shri Asoka Mehta.
When I asked Shri Asoka Mehta,
‘What has become of the Congress?’,
he said, that he is sup?orting Suche-
taji's amendment—as it I knew what
that amendment was. Then I knew
that there was an amendment by her.

We do not take instructions from
each other. In this hen-pecked
country, where everybody is under
the thumb of his wife, you must ad-
mire me that I am not under her
thumb.

MR. DEPUTY-SPEAKER: She
has admitted your influence now, on
this occasion. She has admitted the
influence exercised by you...... (Inter-
ruptions).

AN HON. MEMBER: They
should not stoop so low to impute
motives.

SHRI V. KRISHNAMOORTHI:
I do not want to hurt the sentiments
of my hon. friends who are in the
Congress.  Our country has got a
great tradition and culture. It has
its Dharma and its faith in dharma.
Do they not find a word in the dic-
tionary. When there is armed inter-
vention, when a free country is in-
vaded by another powerful country?
The Prime Minister is reluctant to
call it aggression. She is reluctant
to use the word condemnation. 1
should like to point out that there
has been a failure of diplomacy on
the part of the Government of India.
The foreign policy has failed. We
have not taken a definite stand on
this. Even Pakistan has not open-
ed its mouth. Why should we
unnecessarily  volunteer to sup-
port Russia at this time even after
Russia has agreed to give arms aid
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to Pakistan. Is it because of the
fear that we shall be losing the arms
that we are getting from Russia. I
am really sorry. The strength of a
country does not lie with its arms.
The strength of a nation does not
lie with the ‘armaments and the
ammunitions or the hydrogen or
atom bombs. The strength of a
country lies with its dharma, with
the righteous policy which it follows.
I am surprised that the tradition
which India had been following so
far had been broken by the Prime
Minister and by my Congress friends.
I should also like to point out that
might is not always right. We should
not bend ourselves before the inso-
lent might. We must raise the pres-
tige of our country. Our prestige
will rise only when we condemn ag-
gression. When we seec a rose, we
must call it a rose, when we see a
crow, we must call it a crow.
When we see a rose, we should not
hesitate to call it a rose. That is
why I am appealing to the Hon.
Prime Minister. I have got great
regard for her, her father and family.
But I cannot accept the logic which
the Hon. Prime Minister has been
following in this matter. Here is a
nation, a country into which tanks
had been moved and massacres had
taken place. Even East Germany, for
whose recognition we have been fight-
ing, has joined in this. Are we
ashamed to say that this is armed
intervention by Russia? Are we
not entitled to condemn this action.
I have to point out to the Treasury
Benches and my good Congress
friends and the Prime Minister that
we have forgotten everything which
the country stood for in the past.
What Manusmriti says had been for-
gotten. We have to stand by dharma.
You have forgotten that. Why
have  they forgotten dharma?
...... (Interruptions.) It is they who
forgotten dharma, not we.
Ravana was the mightiest king. Rama
had only four persons to help him.
That man, because he followed the
path of dharma, won the battle. Sir,
there is another comparison. Lord
Krishna and Kamsa. Kamsa was the
mightiest man. Krishna was only a

small man. But because Krishna
followed Dharma and the righteous
way, because he followed the straight-
forward way, he won.

SHRI CHENGALRAYA NAIDU
(Chittoor): His party does not be-
lieve in God but he believes at least!

SHRI V. KRISHNAMOORTHI:
You see only the appearance. You
do not sce the heart of the DMK.
That is your principle. I can chal-
lenge you. (Interruption). Now,
Sir, I know the Congress people have
forgotten Dharma, but we cannot
forget it. They want to sail with
Russia which I do not agree. In a
totalitarian country such things may
exist, but I want our country to re-
main a democratic country, and to
follow its history and its culture.
Am I doing wrong in expressing it,
Sir? I am still saying that Dharma
has alwavs stood the test of time. A
nation must be guided not by mis-
siles, not by atom and hydrogen
bombs, not bz' power. The Prime
Minister should be guided, the De-
puty Prime Minister should be
guided and the mI)eople in authority
should be guided only by the right
path, by the Dharma which has been
our symbol.

1 will finish my speech with a sim-

le appeal to the Prime Minister.
(Interruption)

MR. DEPUTY SPEAKER: Do
not disturb him, please.

SHRI V. KRISHNAMOORTHI:
Let me not be interrupted. I am
making my simple submission to the
Prime Minister, because I have got
still a regard for her. I believe that
good may flow from what I suggest.

- T still believe that the Prime Minister

will stand by the right path, and
that she will condemn aggression and
say that there has been an aggression
in this case. That is what I am say-
ing. Let the Prime Minister end her
honeymoon with Russian  politics.
Lect her face the realities. When
Pakistan has not supported Russia’s
stand, who are we, and why should
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we support it? By this savage prin-
ciple, which has been followed by
the Prime Minister, by the Ministry
of External Affairs, our country has
gone a hundred feet below. Nehru,
after Independence, elevated the pres-
tige of this country to the skies, but
the Prime Minister after him and
lastly the madam Prime Minister
have brought the prestige of this
country to the lowest level possible.

I shall not take much time. I shall
conclude by quoting a few verses
from Gitanjal: of Rabindranath
Tagore. This is what I recommend
to the Members on the other side;
this is what I recommend to the
Prime Minister and to the Deputy
Prime Minister before they take any
decision:

“This is my prayer to Thee, My
Lord,

Strike, strike, strike at the root
Of my penury in my heart.

Give me the strength never to dis-
own the poor,

Never to bend my knees before
insolent might”

as the Prime Minister is bending
before Russia.

“Give me strength to raise my
mind high
Above the daily trifles.”

That is what I am telling the Prime
Minister. Unless she makes up her
mind, unless she comes to a definite
conclusion, and says where there is
aggression we will condemn it, where
there is honesty we will appreciate,
where there is injustice we will not
hesitate to condemn it, there is no
use. Only then, the prestige of this
country will get elevated, and that
is why I am supporting this motion.

SHRI BEDABRATA BARUA
(Kaliabor): Sir, ‘Soviet Russia has
rightly caused the greatest indigna-
tion in the world. This is an un-
happy development particularly be-
cause in the decade or more the
Soviet Union was undergoing a pro-
cess of liberalisation. It has spilled
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over the frontiers of the Soviet
Union. This is a fact which we very
much welcomed and we considered it
as a part of the process in which
the tensions that were evident in the
world could be reduced. India as a
peace-loving  country tried to do
cverything possible to help Soviet
Union to come out of the type of
Stalinist authoritarianism in which
it was involved. This process of
liberalisation is a fact because today
in the Sovict Union, unless one looks
at it with a jaundiced eye, things
have happened that could not have
happened twenty years ago in the
time of Stalin. Of course, it has not
happened in the way that we want,
with the speed we want it to take
place but it has happened and this
s a definite gain to peace in the
world.

The irony of the whole thing is
that Soviet Union has committed an
act which has been condemned and
which has been disapproved by the
various countries of the world. We
have taken a friendly view and we
have not gone to express our views
in the words that would antagonise
them. But this is an act which has
attracted the antipathy of the whole
world.

In this situation there is a country
which has believed in Stalinism,
which has not participated in the
liberalisation process, which indulges
in all types of strange atrocities—I
mean China—which has come out in
the Peking Radio in open condem-
nation of this act of the Soviet Union
which from their point of view they
would have almost welcomed.

We want that their freedom should
be preserved. The content of free-
dom to the Czechs does not include
merely national freedom but also
freedom of the workers and the intel-
ligentsia. To them socialism means
also to act according to their own
way. They wanted to express it in
terms such as ‘democratic socialism’
which we in this country understand
better. So, naturally, the silent re-
sistence of the Czechs get our greatest
admiration.
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But when we come to the Security
Council, in the last twenty years the
two power blocs have kept their pro-
teges to fight a bitter battle where
we have kept our head cool. We
have kept our head cool and never
allowed ourselves to be swayed by
the political emotions of the dual

owers who dominated over others.

‘e have never allowed ourselves to
be influenced by the Amcricans or
Russians. We have ncver used
strong words as the Russians used
or the Americans used in the Dulles
period. We have not participated in
wordy duals. We have not partici-
pated in the terminological wars of
the Western World and the Soviet
Union in the past.

Here is a situation where we have
to work for peace. Wherever there
is aggression we have to see that it
is vacated.  Aggression is a conti-
nuing factor. It has taken place in
South America. When a regime in

South America is not suitable to
USA, the Americans use force to
change it. It is a fact known to all.

It has happened in so many coun-
trics in South America. Pressurisa-
tion takes place. Then we have said
that Americans are interested in
spending money in foreign countries.
It is also a form of intervention. So,
aggression in intrenational politics
has to be viewed in the proper per-
spective.

Soviet Union has done something
that is wrong, something violent
against national freedom, which
needs to be corrected. The best way
needs to be discovered to correct it.
We have to pressurise Soviet Union
by using all the levers. The friend-
ship that we have built up with the
Sovict Union, the mutual exchange
of visits that we have with them, the
assistance that we have given and re-
ceived, the support they have given
us on the question of Kashmir, be-
cause of all these we have developed
a liaison with the Soviet Union which
the other powers would envy.

It is essential that we as a nation
behave not in the manner of chauvi-
nists but in the manner of a country
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that has lcarnt to live with this
power in the context of the world
power blocs and balance of power.
To cite the instance of Pakistan is
completely out of place. Pakistan
does not have a world view. We have
inherited a world view from history,
from the past, and we have a policy.
Whether other people appreciate it
or not, we have it.

So far as peace is concerned, the
Security Council has not intervened
in a serious way in any crisis except
in Korea. “Therefore, it is doubtful
whether in the present case also it
can effectively intervene. The powers
in the Security Council want to con-
ceal everything in words. We do not
want to confine ourselves to words.
We do not want our efforts in the
Security Council to end in a wordy
duel, as it has happened during the
last twenty years. It may very well
start a new cold war which may be
entirely against the interests of world
peace. That is why in the Security
Council we did not take any active

steps. We would certainly say what
is necessary. We would not mince
words. We would tell the Soviet

Union where they have gone wrong,
as wc have told them. We are the
first country to do that. In this Par-
liament the government has reacted
against the action of the Soviet Union
in a very dignified manner. We have
never hesitated to express our views
clearly in Vietnam in the interest of
human welfare, in the interest of
world peace, in the interest of the
coloured people oppresssed by people
living thousands of miles away.........
(Interruptions).

AN HON. MEMBER: Coloured
people.

SHRI BEDABRATA BARUA:
Anybody who is not white is a colour-
ed man. I say that whenever we
were faced with a similar situation
we have taken the same stand as we
have taken now. We have always
stood for freedom, whether it is Cze-
choslovakia or Vietnam, and without
the assistance of the opposition par-
ties this Government has always tried
to vacate aggression wherever it has



949

[Shri Bedabrata Barua]

taken place. In the present situa-
tion all that we could do is to help
in the reduction of tension. For that
strong words may not be the best
weapon.

SHRI P. RAMAMURTI (Madu-
rai): Mr. Deputy Speaker, Sir, we
have discussed the whole question
yesterday and, I am afraid, that today
the same ground is being covered
once again. The simple uestion
before this House is whether the Gov-
ernment of India’s particular posi-
tion taken at the United Nations is
in accordance with what the Govern-
ment itself said yesterday it would
do. That is the simple proposition.
That is the first proposition.

Having taken up that position
there are some people who say, even
though it might be in consonance
with the position taken by the Prime
Minister yesterday, we disapprove of
that position. The same¢ position
that was taken up and argued about
here vesterday 1s being re-argued.
That is what we are now concerned
with. With regard to the position
taken by the Government of India,
whether T like it or not is a different
matter, I am not talking about now.
We are now rediscussing the whole
gamut of this thing and I am very
glad that we get an opportunity to
rediscuss the whole question once
again. I have no quarrel over that.

17.57 Hgs.
[MR. SPEAKER in the Chair]

When we are discussing this whole
question, I am rather amused at some
people—I am not talking of all the
peoplc—in the Opposition shouting
so much, working themselves up emo-
tionally so much about the question
of human rights and about so many
other questions. We are all for the
assertion of human rights, but I wish
that they were also worked up so
much emotionally when the question
~f suppression of Negro rights in the
U.S. and at other places was there in
order to condemn the Government
for not raising at the United Nations
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the question of suppression of Negro
rights in the Uniteg States.

AN HON. MEMBER: Agreed.

SHR1 P. RAMAMURTI: I wish
you had done it; yau did not do.
You may do it hereafter; that is a
different matter. But the fact re-
mains that so far they did not raise
this question and did not condemn
the Government of India for not
raising the question of suppression of
human rights as far as the Negro po-
pulation of the United States was
concerned.

I wish also that they were equally
vehement when the question o? sup-
pression of the human rights of the
Vietnamese people was there. When
bombings are going on over North
Vietnamese people, when napalm
bombs are being used against the
Vietnamese people, I wish they were
equally vehement about it and con-
demned the Government for not
raising it in the United Nations and
condemning those people who are
perpetrating these atrocities.

I wish also that when General
Mobutu was there and when the
clected Premicr of Congo, Lumumba,
was whisked away and murdered,
these people had raised their voice of
protest in this House and condemned
the Government of India for not
taking up that question.

SHRI K. N. TIWARY: The ques-
tion is of a nation.

SHRI P. RAMAMURTI: I am
talking of a nation. When Congo
was burning, when a young nation
was burning and its Prime Minister
was whisked away and murdered in
cold blood, when a young rising na-
tion, may be they are a Tribal people
who are coming into nationhood,
was burning some of these ople
did not raise those questions. There-
fore I am able to say, as I said yester-
day, in this whole thing it is not
only the question of human rights
and all those things by which they
profess. As far as that problem is
concerned, I have made the position
of my party clear; therefore, I am not
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going into that whole question again.
When this question is raised again
and again, I am able to see also some
other thing here. What is that thing?
There is a particular thing now being
sought for the very specific purpose
of changing our foreign relations
and our foreign policy. Let us be
very clear about 1t. Somebody had
made it absolutely clear also, that we
must change our foreign policy. In
what direction? Well, it is clear, as
far as those people are concerned,
that our foreign policy must change
in the direction of our being a satel-
lite of the United States. This is
where it comes. Of course, I have
not been a very great admirer of the
entire policy of the Congress Gov-

ernment. I have had made many
sharp  criticisms.  But, certainly,
many of these people want the

foreign policy to go in another direc-
tion. They think that this opportu-
nity should not be missed and that
this is an opportunity in which
probably, even inside the Con-
gress Party or even inside the
Cabinet, some people will be avail-
able to them so that these pressure
tactics can work and the entire fo-
reign policy can be chang That
is the game. I am able to see the
game.

18 HRs.

Having discussed it yesterday, we
have it today again. Somebody said,
for example, that it is a matter of
shame that when the question of
Hungary was raised, we kept silent
and all that. I want to make my
position clear on that. I have al-
ready made ‘'my position clear with
regard to what is happening in Cze-
choslovakia. As far as Hungary is
concerned, I would like to make my
position very clear. With regard to
the Communist movement, not only
here but everywhere, what is the po-
sition? The worldwide struggle is
going on between the forces of im-
perialism and the forces of freedom
and the Communism everywhere. We
do not stand for the export of re-
volution. We do not think that
revolution can ever be exported. The

revolution can occur only on the soil
when the people are prepared for it.
But, at the same time, I say, a coun-
ter-revolution is sought to be export-
ed. When a counter-revolution is
exported and foreign imperialist
forces are behind that counter-revo-
lution in this country, then we also
feel that it is not only the duty but
1t 1s also the responsibility of the
socialist forces headed by certain
States to intervene directly and smash
that counter-revolution wherever it
might come.

I want to make that position clear.
Because, once again, the question of
Hungary and all that was raised, I
wanted to make the ition clear.
What is happening today? Here is
the Government of India which has
taken a particular position—I may
not like it. But as far as the position
thev took in the United Nations is
concerned, it is in consonance with the
position thev took in this House yes-
terday. As a matter of fact, in this
House, the Prime Minister refused to
accept all those amendments which
wanted to have an outright condemn-
ation. Therefore, I want to point cut
that, as far as the position—I may like
it or not; that is an entirely different
matter—taken in the United Nations
is concerned, that is in perfect conso-
nance with the position taken by
the Government in this House. There
is no difference on that score. You
may not like it. You may like to
revise the whole foreign policy. That
is an ‘entirely different matter. If you
want the revision of the whole fo-
reign policy and all that, let us have
a straightforward debate. Why try to
smuggle it through some other
things? You have a straightforward
debate. Let us have the debate lasting
for a whole day. I am prepared to
have it.

SHRI J. B. KRIPALANI: Yester-
day, the Prime Minister, definitely,
said_that we did not want to pass a
resolution here but that we will make
our feelings felt there and we will
support Czechoslovakia in the United
Nations.

SHRI P. RAMAMURTI: I also
heard her. I have gone through the
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[Shri P. Ramamurti] Iq ¥ AT TE AR, F 1o
script also. That is an entirely diffe- @
rent matter. Let us have a debate frqg
on the entire foreign policy of the
Government of India. Let us re-

open the whole question, not only g qfoeg
with regard to relations with China, ey
Eal

Yy
A

not only with regard to the relations
with Soviet Union, not only with re-
gard to the relations with the United
States. but all aspects.

SHRI J. B. KRIPALANI: You

5
!
:

bring it forward and we will support ot W oo g ww fa "”
vou. W A qF TR TF W

SHRI P. RAMAMURTIL: Let us o #ft = owiw Jgv ot
have a debate on the entire foreign s 3IFH FIF W T FT I
policy than to have this kind of smug- @a & a5 T @
gled thing. So, I do not agree with S woa : &
any of these amendments because it  TIT foeg & 6 @ fawm o3
is an attempt to smuggle something 793 fq9 A9 AR @Al
through a Eack-door. @...

| |

MR. SPEAKER: I have requested
the Prime Minister to reply round . g ariT
about 6-30 p.m. So, there are ano- STl T TR & f* .
ther 25 minutes. I will call a Con- wfafafw & gar oftwg & @t €=

gress member after the Communist
Party has placed its view. Mr. Yogen-

|
4
3
e
1
i

dra Sharma. a® frme &
g o oEe d—weaw WERE, I
SHRI SHEO NARAIN (Basti): & g% @F & fawg ox - faamx
I want to speak......... F W A @ Fwenatem A
MR. SPEAKER: Unfortunately Usifq @@awar @1 <@ - fa=w
they have not given arllly c{lal:ne: other- . x & fH—zq o ¥ @ qH
wise I would have called him first... ,
(Interruptions). If there is a de- & 9f | zafy ¥ fadew fear a1
mand from both the sides, then I will ¢ famy =37 +@ & NS I
call h!m. Mr. Yogendra Sharma. & s s o §
SHRI TULSHIDAS hJADHAV ogw v oag i A femm oar
Baramati): How many hours are
(loteed for thiss fr Swrehafear ® e @
MR. SPEAKER: 1 said th h R W BN
. : I said that the N :
Prime Minister would reply at about ~ J€ &% #WId R T & A
6-30 pm. You do not hear and ask ¥ I gu & B HN g, ¥
me again. Mr. Yogendra Sharma. T 2, T T awear w@ 2
stiver WAl (FEaw)  SoeEE w9 ¥ P ¥ gg Aw e fi—
wEeE, WreeEaten A ahm o fefs § oagw ¥ St waew
o SR A ¥ T ¥ g9l SE O A 9w e
faag ox g @t O F faee ¥ fa¥ g Sfag A& §—3 =T
T G F AR @ qF &, W FL R & g sc @y E 5
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MR. SPFAKER: Shri  Kartik

Oraon.

SOME HON. MEMBERS: We
want Shri Sheonarain.

MR. SPEAKER: I am very happy
that the Opposition is anxious 1o
hear Shri Sheonarain. But when a
Jana Sangh member is called, it will
be the Congress Members who will
decide who among the Jana Sangh
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[Mr. Speaker]

will speak; then they should not get
offended. Will they kindly allow me
to conduct the business?> I am going
according to the list given to me.
Shri Oraon tells me that vesterday
also his name was there, but could
not get a chance. I would also very
much like to hear Shri Sheonarain.
But I have to go according to the
party lists.

SHRI KARTIK ORAON (Lohar-
daga): There is no doubt that today,
we are very much concerned about
what is happening in Czechoslovakia.
But the fact remains that we are
not bothered so much about Czecho-
slovakia: we are bothered about the
word ‘condemn’ or ‘deplore’. My ap
proach to this is this. Every now
and then we get up to condemn
Russia, China. this and that. We
have made this so cheap that it has
almost become something like a tele-

_gram. Today telegram has lost its
force. Even letters work faster than
telegrams. What I mean is that we
must reserve this word ‘condemn’ for
special  occasions, for graver occa-
sions. My point is that if we start
doing this without meaning that, if
we condemn every day the very sanc-
tity of the word ‘condemn’ will be

lost. My point is this. I shall refer
to Mr. Nath Pai’s statcment. He
said something., A boy liked all

parts of a voung lady but did not
like the whole. 1 cannot understand
how this thing happened? It is an im-
possible proposition. If he likes all
the parts, he must like the whole.
It is only a question of his sleepet.
Yesterday, he said that if the Trea-
surv Benches would have accepted
the amendment of Shrimati Sucheta
Kripalani on the actions of U.S.S.R.
as the violation of the United Na-
tions Charter. it would have been a
good promise. Now that this motion
has been accepted in the Security
Council by Indian representative.
nothing like this should have hap-
pened. Now that we are thinking
about human rights and humanity.
this is just the law of nature that
verv powerful, aggressive and inore

AUGUST 23, 1968
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forceful section of the community al-
ways has onslaughts on the others.
We find in our country weaker sec-
tions. Thev had complaints. We
have discussed in this» House abouf
a Harijan boy having been burnt.
No one came forward with motions
condemning those actiens. Human
rights and humanity are relative
We have always to keep this
in mind in the context of the interest
of our countrv. I am not a pandit
in international law. There could
be four kinds of situations: (a) the
movement of the armed forces by an
unfriendly country against an un-
friendly country, (b) the movement of
the armed forces by an unfriendly
country aaginst a friendly country;
(¢) the movement of the armed forces
by a friendly country against an un-
friendly country; (d) movement of
the armed forces against a friendly
country by a friendly country. Our
position falls in the fourth category,
r.e. (d) which is a difficult one. My
point is that in commending, we
must be verv quick, but in com-

menting. we must be very slow.
Otherwise, we shall confuse com-
mending with commenting. We

must not be in a hurry to comment
when our national interest is con-
cerned. It is not onlv the case of
those four categories. On the top of
that, China is knocking at the door.
Pakistan is putting claims and coun-
ter claims on Kashmir. Mizoland.
Nagaland and Garos and others are
indulging in anti-national activities
and are raising their ugly heads. We
have to keep all these things in mind
in this context. On top of all these,
it is not only a question of condemn-
ing or criticising. Tt is a question
of profit and loss with respect to the
countrv’s interest. We are almost in
the grip of foreign collaborators to
the tune of Rs. 7561.57 crores, involv-
ing 21 countries. How can we be
involved with 21 countries unless we
want to maintain good relations and
friendship with them? We do not
trv to see all these. It is not that
we do not feel, but we cannot afford
to be indiscreet. We are almost tied
with ropes from 21 corners and if
we want to jump, we do that to our
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own injury. We must be very care- Therefore, the Indian representative.
ful in doing anything of this nature. the proud Indian representative, in
Politics is very difficult even between the United Nations, at the Security
person and person. It is very diffi- Council, has done the right thing.
cult to know as to who means what? He has a duty towards his country;
It is not a question of this country he owed a duty towards his country,
and that country, but countries out- u duty ol care, and that, he has very
side India, between one country and gracefully maintained.

another country. We do not want to

be indiscreet. Tomorrow they may s e ™ TR (e ):
come to terms. What do we gain? N . ) (s )

happens, who will be responsible? It
is not the opposition but the ruling d -
party that will have to face the § a7 age H ot feaa@ fae §-§
music. ‘Therefore, in doing what the R )
Government have done, the interest AR bR
of the country had to be considered &1 & W wZAT T ¥9%, faurEdr wi
supremc. It is also a fact that the ;) AT TG F
actions of the Russians in doing what or R
they did are in fact not only ton- #W a1 fzd og9 ¥f agw www
trary to the rclationship of socialist gy zfeey wdy ¥ womaT T
2

States and the principle of co-exist- -
ence, but thev are aﬁo against the WINATH FIEET & ARl

principle of international law. But zw # fesfy a@ ¥ ®F 921
we cannot help it. ) ) -

We become bad boys for those people. T GH f ﬁ_ "4 “ﬂ'{ mm”r

Supposing lhez' become friendly, what AT R AT F AT W TS ¥g

do we gain. Then, should India have T ;

the unique distinction of being the # ERTA ﬁf" T g fe

first country, to condemn this and e A4 TF @ W 97 o ™ E

that? Supposing something wrong gz G dqeT AT ET fE
oar g

The point here is, we have to see
that no matter what happens in the "
world, our approach should be sub- 39 9T F@H g # oot @A

ordinate to our national interests: &1 g feamn argar § 5 ag
our needs, our aspirations and our

welfare.  Then, of course, we are not ~ B1C #9 1 g7 &1 @ W dtfen
falling behind any other country. It & 3G | I% a1 9o f& #F
is the duty of cvery free and peace- ~

loving country to respect and de-

mand the rights of others. We have g1 wgar § f& #€ ¥e= gfan
done it. But what do the opposition ¥ tar a8 ¥ fom w1 sfiEw Ia
&

members want? Do they want us to

be hanged? Ll GG

Again, I would like to ask: bet-
ween the words “deplore” and “con- 2 i
demn”, what is the difference? When 3 g5y wamara #/w & § wmam
we-deplore. we caution; when we N .
condemn we want to twist the arms % & F FT wgrw T T )
of another and when we want to twist  gg3 ECEIE e {1 F fou, zvwm
the arms of another we must be R
equally prepared to be twisted. It HATHT
works that wav. Thercfore, in any- 3T JzmaT &
thing that has been done, the Gov-
ernment of India has always taken g 729 e @ 9 1 fow
a stand that the interest of the coun- ;
try is never, at any cost, jeopardised. *® ¥V R
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MR. SPEAKER: We will have to
finish it as quickly as possible because
there is a half-an-hour discussion
also. I do not want to postpone it.

SHRI ATAL BIHARI VAJPA-
YEE: Let the Prime Minister reply
tomorrow:

MR. SPEAKER: Only one more
speaker is there. The Swatantra
Party has got another five minutes.
They have divided the 20 minutes
into two. Shri Madhu Limaye has
to speak from the SSP. After that on

pular demand I will call Shri
Sheo Narain. After the tension we
must have Shri Sheo Narain. Shri
Madhu Limaye.

it 7y femd (*iﬂ?):
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[ g ferwa]

fg & I 1 AN 79 FW &
g Al R W FW oo &7 A
21w T AT HTEAW FT AT
Y ¥ @A @ & AR fguw
[ E? AN A T §, ¥
anw ¥ A wwr &, T faww
| ¢ ? wfesk 1956 ¥ weaw

T A AT & W™ Hev A, qATaL
1956 M@ &, T@ A ¥ FA
qr, IT F weal ¥ F W@ @ E:

“The starting of military opera-
tions against Egypt by the United
Kingdom and France and, more
particularly, the bombing of parts
of Cairo city came as a profound
shock not only to people in India
but people everywhere.”

X HE 99 F T FW OFT
Fi- IR T ¢

“Flagrant case of aggression by
two strong powers against a weaker
"

IO g fear @ 9§ wwmw aduwm
SUTH WAl F FET AT :

“We have made our mark by
taking a firm stand -where justice
is concerned. Non-alignment has
never meant that we should be
neutral.” .

afer W@ w F oAWET e,
SERAEIFT # @ fv
TAT 99 & T F A QA TR
St ag v T ? ST & W oS
e § S st gmEy  faewaor
2 W ? merw wgew, § 9 ¥
geT A g fF oag 1 FAdemr
;T Afg & =1 v§ H gmeenfaar
ot guT Al a@ {7 gwireenfaar
Toufar & a9 3 7 &9 F QY

g gmEnfamr ©F qEEd I O,
Fafee 3w @I gr W AfEw
Y TS T FEErtaAr F QU

¥ owr owgr 87 W 7 Ag W@
EEAG I Tt -

“We condemn the occupation

W A9 FT I @ T A9 fAT
g:

“A most brutal form of viola-
tion of sovercignty and territorial
integrity.”
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“It reminds one of the occupa-

tion of Sudatenland by Hitler."
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SHRI SRIRA] MEGHRA]J]J1
DHRANGADHRA (Surendranagar):
1 do not think that I have to make
it clear that we on this side of the
House wholly ‘deprecate the stand
taken by this country in the United
Nations Security Council.

Having heard the Prime Minister
yesterday and the Prime Minister
having heard the sentiments on both
sides of the House, there was no
doubt left in anyone’s mind that
either India would herself raise the
issue in the Security Council, or that
if the issue was raised, she would be
the first to vote for civilisation and
against manifest tyranny. The fact
that our rcpresentative has failed to
do so, acting on the instructions of
the Government here, is clearly a
betrayal of the sentiments of this
House and of this country and, I
would go further to say, of the
Prime Minister’s own party and of
that party’s great traditions.
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As T understand it, it was proposed
by our rerresemative that the resolu-
tion should be put to the vote clause
by clause so that we could vote in
favour of most of the clauses recited
earlier today by the Prime Minister.
It seems there was one clause which
contained the word ‘condemnation’
and it seems this word was too strong
for us to use—when the indepen-
dence, when the frecdom of a coun-
try was being snuffed out and when
people were throwing themselves in
front of invading and merciless
tanks. The word was too strong for
us to use when even the small com-
munist countries of the world were
not hesitating to use it, and I am
gratified to say that some Commu-
nist Members of this hon. House
did not hesitate to use it either. And
finally when we ourselves did not
hesitate to use it in condemning the
aggression by Israel which, as it
turned out, was not an aggression
at all. I may remind the House that
the word is not unknown in the pro-
nouncements of the Security Council
itself, as witness its condemnation
of South Africa.

In events of such a ghastly nature,
the indignation of the world is a
vital factor which affects the .desti-
nies of millions. Even before this
country had won its independence,
we were the first and the most forth-
right to condemn in unmistakable
terms every incident of armed as-
sault and aggression by one people
upon another. Now that we are in-
dependent and ourselves a force in
the world—and I helieve a moral
force—I do not see how we can jus-
tify our departure from our national
and traditional stand.

The Prime Minister has said that
there may be many in this House
who were too young to have taken
part in the freedom \struggle and
some of the elders who did not take
part in it. Be that as it may, but
taking her cue, may I remind all
Members of this House, and espe-
cially those on the Congress benckes,
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of the ideals and motivations of that
struggle and how it was won? I
appeal to their memories and to their
moral conscience. I know that they
have their party discipling as we
have ours. But there are timés when
one has to rise above mere party
affiliations and to think in terms of
being members of the human family.
This is one such time when aggres-
sion and tyranny are again let loose
and are rampant in the world and
the threat of war hangs over Europe
and the rest of mankind. In this
fateful time, I move the whole
House, on both sides, to speak
with a united voice and join the
world in condemning this outrage
against mankind and against the
very fundamentals of civilisation.

MR. SPEAKER: - Now, Mr. -Sheo
Narain will wind up the debate be-
fore the Prime Minister speaks.,

q‘iﬁwm(wﬁ):m,.

7 &t oy &, 7 TR E &N,
T T ¥ @ArET § 8 0

™ W™ W & gwer ford §
w® § AR wh & faddr g
¥ Fgm awar § fFowe st qfe
fafs @ a8 a& i offafa
21 ¥ qw wF A Ay AE,
TR e ¥ & owER A S
TEAT AT §— :

“Proclamation of the Govern-
ment of the Czechoslovak Socialist
Republic, August 21, 1968. Czecho-
slovakia was occupied by the arm-
ed forces of five States of the War-
saw Pact, trampling over the will
of its Government, National As-
sembly. the léadership of the com-
munist. party of Czechoslovakia
and the people of Czechdslovakia.
For the first time in the history of
international werkers movement
aggression has been committed by
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the armed forces of one socialist
country against a country ruled by
the communist party.”
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MR. SPEAKER: The Prime Mi-
nister.

SHRI RAGHUVIR
SHASTRI rose—

SINGH

MR. SPEAKER: I have called the
Prime Minister. If I call you now,
everybody will rise. Please do not
begin the trouble. If it is a lone re-
quest, I can understand; but if ome
begins, then everybody will begin.
Excuse me.

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI): Mr. Speaker, Sir, during the
last three days, in one form or ano-
ther, in this House and the other
House and indeed all over the coun-
try and in large parts of the world,
people have followed the tragic
events in Czechoslovakia with pro-
found concern, anxiety and anguish.
The House has followed the reports
which have come through the world
press and radio and during the last
24 hours there have been reports of
violence, of bloodshed, of loss of pre-
cious lives, and there have also been
rumours ‘about the Czech leaders. All
these reports have naturally height-
ened our concern.

1 believe several Members here
asked about Mr. Dubcek. There is
no authoritative news. Even the
Crech Charge d’affaires who has been
in contact with his country at least
till this morning—after that I have
not been in touch and have no fresh
news. But we have been very close-
lv in touch with our embassies
abroad and ambassadors of - other
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countries in Delhi and, in particular,
we . have tried to establiSn contact
with our ambassador in Czechoslova-
kia -as well- as with the Charge
d’affaires of Czechoslovakia in Delhi.
There is not much in the messages
which we have received and which
the hon. Members have not already
heard about through radio or the

press.

There was some misunderstanding
about .the rules which govern the
conduct of business in the Security
Council. May I ask your leave to
explain the position briefly, and
quote the relevant rules. In this case,
as I have explained, we have sup-
ported a-]fractically the entire resolu-
tion, all but one sub-part of one
single paragraph; part of one single
‘paragraph out of nine paragraphs in
all. We wanted to record our vote
on the resolution accordingly.

The rules of the Security Council,
however, lay down—may 1 quote

from the relevant rules—it is rule 32:

- tive but to clarify our sup
- parts of the Resolution with the ex-

“Part of a motion or of a draft
resolution shall be voted on sepa-
rately at the request of any re-
presentative, unless the original
mover objects.”

Our representative, therefore, ap-
proached the movers of the resolu-
tion and tried to persuade him to
agree to voting by parts. Unfortuna-
tely, they did not agree.

It was in these circumstances that
our representative had no alterna-
t to all

ception of that one single word and
thereafter he abstained on the Reso-

“lution taking it as a whole. An ex-
_tract from the PTI despatch says:

1

“In a speech early this morning
Mr. Parthasarathy quoted that in
the light of the statements of the
Prime Minister of India it will
be clear to the Security Council
that India firmly supports res-
pect for sovereignty, independence
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and territorial integrity of Cze-
choslovakia. It wouﬁ.:l be equally
clear that we are against any inter-
ference in the internal affairs of
Czechoslovakia. The immediate
need is for the withdrawal of fore-
ign forces from Czechoslovakia. I
should like—this is what Partha-
sarathi said—to place on record
our deep sympathy with the heroic
people of Czechoslovakia in their
present ordeal.”

The word which has been coming
up for much comment and the word
to which we also took exception was
the word ‘condemn’. Now, Sir, to
condemn or not to condemn is not
the question (Interruption). What is
more important and indeed vital, for
Czechoslovakia is the withdrawal of
all forces forthwith, the restoration
of the legitimate government to
power and the restoration of sove-
reignty to the people of Czechoslova-
kia. We are in favour of all these
objectives and we do not think that
these ebjectives can be furthered by
beginning with condemnation.

SHRI PILOO MODY: Why did
you not vote for it and then explain
your stand on ‘condemnation’?

MR. SPEAKER: She is explaining
the Government’s point of view and
not the hon. Member’s . point of
view.

SHRIMATI INDIRA GANDHI:
I submit, Sir, that the 'main objec-
tive which we have to pursue as a
mature and responsible people and
as a2 member of the Security Council
is to do everything possible to stop
the process of serious setback to the
forces of peace in Europe and gene-
rally in the world, to try and reverse
the trends which have struck such
a sharp blow to the earlier welcome
process of peaceful co-cxistence and
detente between the power blocs.
This is what can serve the long-term
and lasting interests of Europe and
the world. That will also ensure the
sovereignty and independence of
Czechoslovakia. This is the only way
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in which an atmosphere can be creat-
ed which is necessary for the full ob-
servance of the U.N. Charter (Inter-
ruptions).

MR. SPEAKER: Order, order. I

would appeal to both sides of the
House not to use words so losely. I
was very unhappy to find from the
records that really very unfortunate
words were used here in the morn-
ing.
- SHRIMATI INDIRA GANDHI:
As ‘1 was saying, this is the only
way in which an atmosphere can be
created which is so necessary to en-
sure the full observance of the United
Nations Charter and the observance
of the charter rights of all free
nations.

We have to face clearly what the
reality is and what are the objectives.
The reality is that even those coun-
tries which voted for that one part
of the resolution in respect of which
we suggested a minor modification,
even those countries are not, as far
as we can see, prepared to take any
concrete step to help the Czechoslo-
vak people, beyond what we are do-
ing, namely, calling for the withdra-
wal of troops, for safeguarding the
charter rights of the Czechoslovaks
and so on.

I have already outlined the points
this morning and also in my state-
ment yesterday. Whatever their rea-
sons or motives may be, we do not
wish .to- question them. But we are
averse, on our part, to do anything
which might look like an empty ges-
ture and which might invite com-
ment that it is an exercise in propa-
ganda and, above all, which might
add to the tension which has arisen
and also might possibly add to the
difficulties of the Czech people.

Sir, much has been said here about
the government not daring to say
something or to use a word; not dar-
ing to use a word which is strong
enough. Some members even called
us stooges of one side or another.
These are not new words. We have
heard such remarks on occasion from
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one side of the House saying that
we are the stooges of American im-
perialism; then we hear them from
another side and we learn that we
are, on the contrary, stooges of the
Communists of one kind or another.
This is, perhaps, the fate of all those
who try to plod a middle path.

From the beginning, our policy has
been to try to lessen tenmsion, not
merely as a good ideal—we do .be-
lieve it is an ideal—but from the

int of view of national interest.

t is not in our interest that tension
should develop and increase; it .is
not in our interest -that violence
should break; it is not in our .inte-
rest that there should be war. ‘As
many leaders have said, as Acharyaji
has pointed out, the high ideals that
Mahatmaji has put before us, the
ideal that freedom was indivisible,
that we should fight for freedom, for
justice, not only for ourselves but for
all oppressed and threatened d}:fople,
this we have been trying to do.

We talk of courage. Now, when
the whole House is shouting, per-
haps the easier path would have been
for me to say that I accept this
word. It is not easier to say, in.the
face of large numbers of people
shouting, that I shall stand by a
particular statement. But why do we
stand by that particular statement?
Why, in the face of similar excite-
ment have we maintained our stand?

SHRI RANGA: What is your
stand?

SHRIMATI INDIRA GANDHI:
Our stand has been made so clear,
Shri Ranga. It has been made very
clear also, at the present moment, in
the United Nations. It has been
made clear to the representative of
Crechoslovakia in New Delhi. It has
been made clear through our Am-
bassador in Czechoslovakia to the
people there. There is no doubt
about our stand amongst all those
people who are vitally concerned. I
am sorry that in this House people
should try to create confusion about
it. What is our objective? Are we
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out to use this for propaganda pur-
poses, saying this is wrong?

SHRI RANGA: No question of
propaganda; it is a matter of con-
science.

SHRIMATI INDIRA GANDHI:
Well, I am glad it is a matter of con-
science. When this matter first came
up, I said and I repeat that it is
this government and this side which
has been friendly with the govern-
ment and the- people of Czechoslova-
kia. It was not the parties who were
now raising their voice, who had con-
tacts with these parties......... (inter-
ruptions). I am not saying that they
should not now express their sym-
pathy. I welcome it; I think, it is
a good thing that they are doing it
now. But it 1s well to remember that
they had taken a particular attitude
about these countries; they had at
some time resented our contacts with
them, our economic contacts and so
on, and not so very long ago.

SHRI RANGA: All of us?

SHRI PILOO MODY: That was
because of the rupee payment.

- SHRIMATI INDIRA GANDHI:
It is well to remember that in a
previous debate in this House thesc
countries were criticized; it was said
that they are net our friends, that
we should not have such close con-
tacts with them. I do not want to
say anything except that it is well to
remember what was said in recent
debates at this momcnt when we
seem to be measuring friendship.

- So I would like to submit to this
House that -we have very strongly
and firmly put what is the real crux
of the matter. From the beginning
we have supported Czechoslovakia.
We did not wait for anybody else.to
pin point the issues. We were the
first and we sstick by those principles
with regard to Czechoslovakia, with
regard to any other nation where
they may be threatened. I think that
there should be no doubt about that
at all.

It would perhaps be presumptuous
on my part to say that India has
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been able to change world trends or
lessen tension all over the world. But
I think it would also be unfair if
we were to disregard totally the role
which India has played in the les-
sening of tensions between the two
power blocs and in creating a better
atmosphere. This is something in
which we are vitally interested and
which we must continue to pursue.
If I said that we must tread carefully
or must choose our words carefully,
it is not becausc we are afraid of
anybody, it is not because we do not
want to offend anybody or want to
please somebody but it is because we
feel this is a moment when we should
not look only to the present. Of
course, if in so doing we had mot
stressed the positive aspects, hon.
Members would have been justified
in saying that we were hesitating,
but we have not hesitated in em-
phasizing and reiterating. again and
again the positive aspects of the mat-
ter. But we do feel that conditions
should be created—I do not know if
it is possible; it may not help at all
but at least in our judgment it was
felt that we should take a part which
would help to lessen tension in this
unhappy part of the world.

I spoke earlier about the safety
of Mr. Dubcek and his colleagues
and, I am sure, the House will join
me in expressing our great concern.
We learn from the latest news that
the President has already gone to
Moscow. It seems from his statement
that he has gone of his own will and
he has stated......... (Interruption).

AN HON. MEMBER: He was
dragged.

SHRIMATI INDIRA GANDHI:
Mr. Svoboda has asked his people to
have faith in him and has told them
that he will return tonight to re-
port to them. He has also assured
them that they will accept no Prime
Minister except Prime Minister Cer-
nik.

SHRI M. L. SONDHI: What
about Speaker Smrkovsky? He is in
the Soviet Embassy. Why do you not
appeal to the Soviets to release the
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Speaker? What if our Speaker is
captured and taken to the Soviet
Union?>......... (Interruption).

" 'SHRIMATI INDIRA GANDHI:
We will rely on Shri Sondhi to res-
cue him.

MR. SPEAKER: I am sure, even
if Government fails, he will come to
my rescue.

SHRIMATI INDIRA GANDHI:
1 should also like to express my deep
admiration and full sympathy for
the Czechoslovak people in their time
of trouble, and admiration for the
‘peaceful and passive character of
their demonstrations and the calm
and dignity which they are display-
ing.

SHRI PILOO MODY: What
about a word of sympathy for Shfi
Sondhi who ruined his voice on this
debate?

SHRIMATI INDIRA GANDHI:
Shri Sondhi will very soon recover
this. He is a very energetic young-
man and it will take him no time
to recover his voice. I hope it will
be raised for other just causes.

May I add a word? Let us not use
this opportunity for condemnation
amongst ourselves but use it for ex-
pressing Czechoslovakia’s point of
view and for the principles which
1 have enunciated earlier. Let us
create an atmosphere and let us work
towards a world in which violence
and force cannot triumph.
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SHRI SURENDRANATH DWI-
VEDY: Mr. Speaker, Sir, I do not
think the speech made by the Prime
Minister has made any difference at
all to what she said yesterday. I am
really surprised that she takes the
plea that when the resolution was
discussed and adopted in the Secu-
rity Council, we wanted only not to
support a portion of it but the rules
stood ‘in our way. I would like to
know whether our representatives do
not know these rules at all. How
is it that we were completely igno-
rant of the procedure in the United
Nations or was it done deliberately?
I want to know that. This is really
an explanation which will convince
nobody.

Sir, in this debate, many things
have come up. The Members have
raised the question of cold war, of
propaganda, of this and that. The
Prime Minister said yesterday that
she did not like to use the word
‘condemnation’ because she stated
that that would enable us to play our
role in the United Nations. She said
that this is being discussed in the
Security Council and so let us not
express ourselves in strong words
which may prejudice the very cause
for which we are all fighting.

She also said yesterday that we
would support the charter of rights
of Czechoslovakia in the United Na-
tions. She emphasized that other
countries have not yet expressed
their opinion on it. What happened
in the United Nations? A positive
resolution came to the effect that it
was a violation of the United Na-
tions Charter. Why did we not sup-
port it> This is a double standard.
Why we have refrained from support-
ing this condemnation, I want to
ask. Have we not in the United Na-
tions itself supported resolutions, in
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the Jyast, about aggression and about
condemnation? What happened in
the case of Israel> What happened
in the case of the Suez Canal crisis?
What happened in the case of reso-
lution on racial discrimination?
Have not resolutions been adopted
condemning all these actions? We
have sugportcd them all along. Why
do we. hesitate in this case?

‘The Prime Minister, in the course
of her long speech, has nowhere indi-
cated what concrete steps Govern-
ment of India is going to take. She
says we always act to see that ten-
sions ease in the world. But she has
not indicated what concrete steps
Govérnment of India is going to take
to ease tensions in the world. I could
understand if she had any such pro-
posals in her mind. She is not even
prepared to say that we are our-
selves going to raise this question in
the General Assembly. That also
she is not prepared to commit at
present. The people will judge you
not from your words but from your
deeds. What will be the result of
this? The result is very clear, as
clearly as day-light. There is no con-
demnation of the Soviet Union and
the Warsaw Pact countries and they
have already occupied that country.
They have whisked away the Presi-
dent of that country to Moscow.
They want to set up a puppet Gov-
ernment there. There have been re-
ports that Mr. Dubcek and the De-
fence Minister will not be in the
Government that will be set up. Pro-
bably, in a day or two, it will be
announced that a puppet Govern-
ment has been established there and
then the withdrawal of the troops
will take place. As soon as a puppet
Government is established, the with-
drawal of troops for which the Prime
Minister is urging so much will, cer-
tainly, begin. Are you paving the
way for that? Are you waiting for
the withdrawal of troops and to en-
able them to set up a puppet Gov-
ernment? That seems to be the only
result of the action that we have
taken. If really we are against any
such thing, we must prove it by
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action. I want to put one question.
The Leipzig fair .is held in East
Germany. You must have heard in
the Radio that countries like Swe-
den and Norway have withdrawn
from that fair just to register their
protest against East Germany send-
ing army to Czechoslovakia. Is the
Government going to do that? Let
us register our irotest in some way.
Merely saying that we are not dic-
tated by anybody, that we are not
afraid of anybody, does not convince
anybody......... (Interruptions).

Now people are united on this
question. There is no doubt about
it. Let her not say this side of the
House or that side of the House.
People are united on this. You your-
self felt it. So far as this question is
concerned, nobody wants war, no-
body wants suppression of human
rights. What we wanted was that
this country must raise its moral
voice against any suppression of hu-
man rights anywhere. This is an oc-
casion when the whole country, the
whole population of this country and
the sovereign Parliament should
have unitedly voiced this feeling of
our nation, and this certainly would
have the moral effect on the coun-
tries which, by ignoring all sections
of population, want to supflress the
small nation because they have the
armed strength with them. There-
fore, we have failed in our duty. It
is a disgrace that we did not sup-
port such a Resolution. We did not
take the initiative. It was offered to
us; yet, we did not do that. This
is a disgrace and, therefore, I think
that there is still time. Let us not
stand on prestige saying that we
have done something .and now we
cannot retrace. We have committed
a mistake. Let us retrace our steps.
You may not want to pass any Reso-
lution because the opposition  is
bringing it, but even your own mem-
ber’s Resolution was not voted yes-
terday. I would make an appeal once
again. If you really want to keep the
prestige and honour of this country,
please, for God’s sake, once and for
all declare from the housetop that
this is an aggression, we condemn it,
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we cannot support it, and we stand
in the United Nations with all coun-
tries which condemned the aggres-
sion.

SHRI RANGA: I do not want to
make any speech......

. MR. SPEAKER: No, no. Then
everybody will start......

SHRI RANGA: We must make
our position very clear, so far as
Opposition is concerned. Yesterday
there was no positive Resolution
from that side except that it should
be taken ‘into consideration. Our
amendments were voted down. But
today they have pursued a-different
line...... (Interruptions). I am glad to
learn -that they are not moving any
pousitive motion. I do not want to
use any harsh language and, there-
fore, I abstain from it. They do
not want to move their Resolution
today. The statement made by the
Prime - Minister, however much she
tried to be conciliatory and accom-
modating, has not satisfied us.
Therefore, we have no other go but
to walk out.
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(The members of -Opposition then
_left the House.)

: . MR. SPRAKER: Since all of them
:have withdrawn, I presume nobody
.is- pressing his amendment.

SHRI VIKRAM CHAND MAHA-
-JAN: .1 seek leave of the House to
withdraw my amendment No. 6.

Substitute motion No. 6 was, by leave,
withdrauwn.

MR. SPEAKER: I shall now put
all the other amendments together
to .vote.

Substitute motions Nos. 1 to 5 and
“7.to 9 were put and negatived.

.VEDY (Kendrapara): I

Complex (H. A. H.Dis.)

PAPERS LAID ON THE TABLE

PROCLAMATION r¢: PUNJAB AND Re-
PORT OF GOVERNOR OF PUNJAB

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): I
beg to lay on the Table a copy each
of the following papers: -

(1) Proclamation dated the 23rd
August, 1968, issued by the
President under article 356 of
the Constitution, assuming to
himself all functions of the
Government of the State of
Punjab. i

Order dated the 28rd August,
1968, made by the Presi-
dent, in pursuance of sub-
clause (i) of clause (c) of the
above Proclamation.

Report of the Governor of
Punjab dated the 21st August,
1968, to the President. .

{Placed in Library. See No. LT-
1844/68.)

19-31 Hrs.
HALF-AN-HOUR DISCUSSION

TALCHER INDUSTRIAL COMPLEX

MR. SPEAKER: This half-an-
hour discussion has already been
postponed once. I do not want to
postpone it further. We shall take it
up now. It will be disposed of in a
few minutes.

SHRI SURENDRANATH DWI-
want to
raise a .discussion on this matter,
Talcher Industrial Complex, because
it seems from the reply of the Mi-
nister that they are delaying the en.
tire process. 1 feel there is a conspi-
racy at some level in the Ministry,
either at the political level or other-
wise, by which they do not want such
a good scheme to be taken up.
Otherwise, I do not see any reason
why this delay should be there.

19-31} HRs.
[SurI R. D. BHANDARE in the Chair]

As is known to everyone, this sche-
me was started in 1964 at the in-
stance of the Government of India.

@

®



